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State of Jharkhand &Ors.

...Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 4

ABOVENAMED.

I, Anish Igbal, son of SM Hasib, an Indian citizen aged about 37 years, working
for gain at GM Iron & Steel Co. Limited, having its registered office at 7,
Waterloo Street 2 Floor, Kolkata, West Bengal-700069, do hereby solemnly

affirm and state as follows:

1. I say that I am the authorized representative of the respondent no. 4
company, being duly authorized to represent the respondent no. 4 in the
present case vide board resolution dated 30th September 2024, a copy
whereof is annexed hereto and marked with the letter “A”. I am well and
fully acquainted with the facts and circumstances of the present case

and competent to swear and affirm the instant affidavit.

2. I say that I have received a copy of the letter addressed to this Hon'’ble
Tribunal by Mr. Ajay Kumar Murarka upon basis whereof the captioned
petition has been initiated. A copy of the said letter is annexed hereto

and marked with the letter “B”.I have perused the said letter and have
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and marked with the letter “B”.I have perused the said letter and have
understood the meaning, content and purport thereof. The instant

affidavit is in opposition to the said letter and the consequential petition.

PRELIMINARY OBJECTIONS AS TO MAINTAINABILITY

,-/f,,&/d o 4e?

3. I say that at the outset, the captioned petition is not maintainable upon

the strength of the said letter or otherwise, for the following amongst
other reasons:

(a) The captioned petition is not maintainable either in law or in facts of

the case.

(b) The captioned petition is misconceived, harassive, retributive and

extortive which is not tenable in the eye of law. The instant case has

been filed out of personal vendetta and ulterior motives.

(c) The instant case has been initiated by suppression of truth and

relevant facts, and as such, the applicant Mr. Ajay Kumar Murarka

has approached this Hon’ble Tribunal with unclean hands.

(d) The captioned application has not been preferred in prescribed form

and has been filed in violation of the provisions of the National Green
Tribunal Act, 2010 and the rules framed thereunder.

() The captioned application has

not bheen properly affirmed

and/orverified as required under law, and there appears to _he no

accountability whatsoever for the dishonest and mis 8

of the said letter.
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() The applicant is not an affected party. The applicant does not have
any locus standi to prefer or maintain the captioned petition. No
cause of action is disclosed in the said letter. The said letter does not

even disclose how the applicant is adversely affected.

49‘/301 1'54‘/'

(g) The petition is barred by estoppel, waiver, acquiescence and the

principles analogous thereto.

(h) The answering respondent, at the outset, submits that the applicant
has essentially challenged the environmental clearance certificate
dated 17t January, 2011 which was reinstated on 23rd March, 2023,
in an Original Application before this Hon’ble Tribunal instead of
challenging the same under Section 31 of the Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter referred to as the “Act of
19817). Challenge to the same lies before the appellate authority

constituted under the aforementioned Act of 1981.

(i) The present OA is not maintainable as a challenge to the consent
granted under the Act of 1981 would be maintainable before this
Hon'ble Tribunal only if an appeal was filed before the appellate
authority under Section 31 of the Act of 1981. The answering
respondent relies on the judgement of the Hon'’ble Supreme Court
dated 18th February, 2019 in the matter of Tamil Nadu Pollution
Control Board versus Starlight Industries reported in 2019 SCC

Online Supreme Court 221, wherein, the Hon'’ble Court was’ /a?{m

to direct that an appeal against the permission granted l.fndé' *hg ‘A'c}EN .7 \

HOTARY
of 1981 combined with the Water Act, 1974 would lie to the rconcemecl 2118 ]> !

High Court and not to any other Tribunal or authority.




(j) The answering respondent further submits that the original
application is also violative of Rule 14 of the National Green Tribunal
(Practices and Procedures) Rules, 2011. The said Rule 14 categorically
prohibits plural remedies and submits that an application or appeal
shall be based upon a single cause of action. To seek multiple reliefs,
the applicant is bound to prove that the reliefs sought are
consequential to one another. In the instant case, the applicant has
raised issues pertaining to albeit, baselessly, air pollution, water
pollution, solid waste management, compliances under the
Environment Protection Act, 1986 and hazardous waste management
in the same 0.A. and through this reply, the answering respondent
will establish that these multiple reliefs are not consequential to each
other. This Hon'ble Tribunal may be pleased to dismiss the original

application on this ground alone.

———

=
4

(k) Even otherwise, the captioned application is not maintainable and-is O{ b
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liable to be dismissed in limine. & ?. -Z\
>
PRELIMINARY SUBMISSIONS P i) -
e e e e i 6\@ A
A

. In connection with the malice of the applicant Mr. Ajay Kumar Murarka
and the maintainability of the said leiter, I further beg to state and

submit as follows:

(a) The respondent no. 4 is part of GM Iron group, being one of the most
prominent players in the Steel Industry Eastern India. The respondent
no. 4 owns four steel plants across the State of West Bengal, Orissa
and Jharkhand. The average turnover of the respondent no. 4 for the

past three years has been in excess of Rs. 9,00,00,00,000/- (Rupees
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Nine Hundred Crores). The respondent no. 4 has in excess of 500
employees/workers. The respondent no. 4 also carries on corporate
social responsibility activities, particularly in areas where steel plants
are functional. The respondent no. 4 craves leave to refer to and rely
upon documents in support of its accomplishments, social as well

asbusiness, if and when necessary, at the time of hearing.

ol et

(b) The steel plant in question at Adityapur Industrial Area, District-
Saraikela, Kharsawan (hereinafter referred to as the “said plant”) was
originally owned by a company named Bimaldeep Steel Private
Limited (BSPL) which is promoted and owned by Mr. Ajay Kumar
Murarka (the applicant herein) and his family. The directors of BSPL
are Mr. Ajay Kumar Murarka and his son Mr. Anish Murarka. A copy
of the master data of BSPL as obtained from the official website of the

Ministry of Corporate Affairs, Government of India is annexed heretd

and marked with the letter “C”. S
7,
=
(c) The said BSPL had first established its sponge and iron plant in 2004 ¥
with an installed capacity of 30,000 Tonnes per annum. For further r}"‘}';’

expansion of Steel Melting Shop (SMS) plant of 72,000 Tonnes per’
annum. The said BSPL had also availed various loans on and from
2004 from Consortium of Banks, having the then Allahabad Bank
(now Indian Bank) as the lead banker. The loans availed by BSPL was
declared as a Non-Performing Asset by the lender banks on 30th
September, 2012, whereof, the dues collectively was Rs. 5073.64
lakhs.

(d) The bankers had filed recovery proceedings for the default before the

Debts Recovery Tribunal on 24t August, 2015. The bankers had then



taken physical possession of the factory premises situated at
Adityapur Industrial Area, District- Seraikela, Kharaswan of the said
BSPL on 15t February, 2018 and had put on auction the entire
movable and immovable assets of the said BSPL lying within the four

corners of the said factory premises.

(e) The process of e-auction for selling the entire assets of the said BSPL

()

took place on different dates, but there was no bidder. Thereafter, an
e-auction notice dated 23 August, 2019 was published by Allahabad
Bank for sale of the said assets of BSPL to Asset Reconstruction
Companies, NBFCs/FIs and also the sale was on “as is where is
basis”, “as is what is basis” and “whatever there is basis”. By this
time, when the auction sale notice came out, the manufacturing
activities of the said BSPL were shut down. The said auction came to
a finality when CFM ARC, a Mumbai based ARC became the highest

bidder and worked out the financial assets of the BSPL from different

members of the consortium through the process of SARFAESI.

answering respondent and thus, the answering respondent rbec
the lawful owner of the factory premises along with all the asse{c's glflc;
installations lying therein from the date of sale and the sale certificate
dated 18.09.2020 issued by CFM ARC after having received the entire
value of the assets from the answering respondent. A copy of the
Preliminary Information Memorandum (PIM) dated 9% October, 2019
and the sale certificate dated 18.09.2020 are annexed hereto and

marked with the Letter “D” and “E” respectively.

(g) As per Rule 9 of the Securities (Enforcement) Rules, 2002, sub Rule 7

and 10, there was no take over or acquisition or amalgamation or
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merger by the answering respondent of BSPL. It was an acquisition of

asset through ARC mechanism which is permissible under SARFAESI.

(h) The applicant had challenged the said ARC sale of BSPL in the

(i)

0)

capacity of its Director before the DRT, Ranchi. The said DRT

A r‘;é‘/'

Application also travelled till DRAT, Allahabad. The applicant had also <

A

filed a writ petition before the Hon’ble Jharkhand High Court \V
challenging the said ARC Sale. The applicant left no stone unturned

to ensure that the lease deed of the land allotted to BSPL does not get
transferred in the name of the answering respondent but none of its
representations and/or claims made by the applicant before the
Adityapur Industrial Area Development Authority (AIADA), the lessor
of the land could bring any result in favour of the applicant. The
applicant continued the forum shopping for almost four years and
ultimately, on 19th June, 2023, the applicant withdrew all the
litigations filed by him before the DRT, Ranchi and the Hon'ble High
Court at Jharkhand. A copy of the letter dated 19t June, 2023
withdrawing various litigations is annexed hereto and marked ’“.I_l_gh_a i

the Letter "F". %

",a "r'l rj( _1180"!
Accordingly, the Hon’ble High Court at Jharkhand by way_ Qf amrond ]<?1? JATE”B

\, g, 17 28
dated 3rd July, 2023 dismissed the writ petition being W. P(S}:No. 2421 6
af\0 o

of 2021 as withdrawn, a copy whereof is annexed hereto and rnarke

with the Letter "G".

During the litigation before the DRT, Ranchi, one aspect came to light
that within the four corner boundaries of the factory premises of

BSPL, there is a piece of 4.67 acres of land on which two induction
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furnishes, two transformers, casting machines, cast house
equipment, electric installation and EQOT cranes are installed and the
said land is disputed. The said fact came to the knowledge of the
answering respondent upon going through the report filed by the local
Commissioner, appointed by the DRT, Ranchi. In its report submitted

before the DRT in S.A. No. 58 of 2014 enclosing therein a letter dated

4‘..4‘,!.2’/-../-'

26th February, 2021 issued by the Regional Deputy Director, JIADA,
Adityapur Region. A copy of the said report is annexed hereto and

marked with the Letter "H".

(k) The applicant had preferred a writ petition being W.P No. 2867 of

M

(m)

2021 challenging the cancellation of allotment of 4.67 acres of land by
JIADA by way of a letter dated 26t February, 2021. The Hon’ble High
Court at Jharkhand dismissed the said writ petition with liberty to
prefer an appeal before the Secretary, Department of Industries,
Government of Jharkhand at Ranchi. A copy of the order dated 17th

November, 2022, is annexed hereto and marked with the Letter "I".

Thereafter, the applicant filed an appeal before the 8’/’@_\

numbered as 30 of 2022 and is pending ad_]udlcatlon

\ &
forum. A copy of the order dated 11t July, 2023 pasé d i

o5
(

Letter "J".

From the aforesaid, it will be evident that the applicant has a
vested interest in the instant litigation and the instant application is

harassive and vexatious one.
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(n) Such application is not for any violation of any environmental norms
but purely out of vested interest. The applicant herein, has no locus-
standi whatsoever and as such, said application ought to be

dismissed.

(o) It is out of retributive vengeance that the said letter/application has

been filed by Mr. Ajay Kumar Murarka in yet another mala fide

4@4[\ Iy 4“’6

attempt to prevent the respondent no. 4 from running the said steel

plant smoothly.

(p) The environmental clearance bearing no. J-11011/641/2009- IA II (I)
dated 17.01.2011 for expansion of Sponge Iron Plant (100 TPD to 200
TPD) and installation of Steel Melting Shop (330 TPD) and captive
Power Plant (12 MW-4MW WHRB & MW AFBC) was originally issued
in respect of the said steel plant in favour of BSPL. Even the Consent
to Establish and Consent to Operate were initially granted in respect
of the said steel plant in favour of BSPL. I crave leave to refer to and

rely upon documents/permissions in respect of the said steel plant

issued in favour of BSPl, if necessary, at the time of hearing. All .

"oV K

| o |
5. I say that since the take over of the said steel plant by the resp&&

“-.\Ob '\'a 5

4, no willful or hazardous infraction has taken place to the\éesﬁf [\‘\6 .

knowledge of the respondent no. 4. The said steel plant was acquired by

the respondent no. 4 on “as is where is basis” when it was in a

dysfunctional and poor condition. Since the take over of the plant in

2020, the respondent no. 4 has been attempting to make the steel plant

fully functional in an environment friendly way. This requires intense



6.

8.

10.

efforts which are being undertaken diligently to overcome the deplorable
condition of the plant which had suffered immensely at the hands of Mr.

Murarka.

The respondent no. 2 being the Jharkhand State Pollution Control Board
has filed its affidavit in opposition, wherein, it has relied upon a report of
the Joint Committee dated 19th April, 2024, which contains the

recommendation of the Joint Committee.

It is stated that the answering respondent has complied most of the
observations of the Committee and has also filed a status report dated
oth July, 2024 with the Joint Committee. A copy of the point-wise status

of the compliance is annexed hereto and marked with the Letter "K".

Therefore, the answering respondent is already in the process of taking
steps to comply with the accommodations of the Joint Committee and
shall be in a position to do the same within a period of 90 days from the

date of filing of the said opposition.

. I say that the respondent no. 4 is still in process of making the plant

fully functional. Substantial investments in excess

9,00,00,00,000/- (Rupees Nine Hundred Crores) have been 1

the plant environment friendly.

I say that the said steel plant is environment friendly, and tost=

steps essential for sustainable functioning of the said plant have been
taken by the respondent no. 4. However, the respondent no. 4 is still in

process of taking further steps for betterment of the said plant, which are
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11.

12.

13.

14.

in process of being completed and are suffering some delay owing to
bureaucratic hurdles triggered by the proposed name change in the
environmental clearance records from BSPL to the respondent no. 4in

respect of the said plant.

In so far as the plant equipment on the extra 4.67 acres of land is
concerned, the same was created/constructed in the plant during the
ownership of BSPL for which Mr. Ajay Kumar Murarka himself was
responsible. In any event, since the respondent no. 4 is still in process of
repairing and operating the plant fully, the said plant equipment lying on
the said additional 4.67 acres of land is not yet being used by the

respondent no. 4.

I say that save and except what are matters of record, the contents
of the letter/application are denied and disputed. Nothing contained in
the said letter/application shall be construed as an admission on part of
the respondent no. 4 for want of specific traverse or otherwise, and
unless expressly admitted herein. The said letter is in abuse of the

process of law which ought to be disregarded completely.

I say that the said letter of Mr. Murarka, apart from being mala

fide and vindictive, is also meritless. The said plant is complia&;;&ﬂ-&be\

environmental norms and the continuation of the captioned

against the respondent no. 4 is unwarranted. ( @)

\
With respect to the contents of paragraphs 1 XGB
complaint/letter/application save and except what are matters of record;
all allegations to the contrary are denied and disputed. It is denied that

the applicant has misled or kept in dark regarding compliance of any
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15.

16.

conditions, as alleged or at all. It is denied that the officers of JSPCB
have suppressed any factual scenario or have made any false or frivolous
compliance report, as alleged or at all. It is denied that there is no WHRB

or AFBC or CFBC boiler installed in the plant, as alleged or at all.

With respect to the confents of paragraphs 6 to 10 of the
complaint/letter/application save and except what are matters of record,
all allegations to the contrary are denied and disputed. It is denied that
period of the inspection report indicates that the answering respondent is
violating the conditions of Environment Clearance, as alleged or at all. It
is denied that the unit has not complied with the conditions of the
Environment Clearance or previous CTOs or CTEs, as alleged or at all.lt
is denied that practical situation on the ground is that ESP of both the
kilns as well as the stack from where the flue gas is being passed into the
atmosphere is situated outside the said 13 acres, as alleged or at all. It is
stated that anything outside the factory premises is not being used by
the answering respondent herein. It is denied that the answering
respondent is violating any conditions of the EC or CTE or CTO or is
acting in contravention of the Environmental Protection Act, as alleged or
at all. It is denied that the applicant as a responsible or awakened citizen
has made the said complaint. It is stated that the said cornplamt is

r(o

harassive, vexatious and ought to be dismissed.

[ Rezd. Na.-136
In the circumstances, it is humbly submitted that the cap’ammd!
3142

petition need not to be continued any further against the regpohdent np-
e of WS

4 and no coercive action be taken against the respondent no. 4 in respect

of the said steel plant. On the contrary, exemplary cost must be imposed
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upon the complainant Mr. Ajay Kumar Murarka for r\la,iausi‘r}_ apd. 7, /
bog nt
abusing the process of law. - Qf-\-'
17, :» I say that the contents of paragraphs no. 1 to 15 are true to my

knowledge and the rests are my humble submissions before this Hon’ble

Tribunal.

4.;4,;4J

DEPONENT

VERIFICATION
Verified at Kolkata on this the 30t Day September, 2024 that the
averments and facts stated herein above are true and correct to my

knowledge and belief and nothing material has been concealed

J/.AJ« b/

DEPONENT

therefrom.

3 0 SEP 9024

Identified by me

Solemnly affirmed and dectaret

ef gme on ldentifigatior ‘ p
S K |
ASIS KUMAR /

City Civil Court
Kolkata Advdcate
Reg No -1 3802’18
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5 GM Iron & Steel Company Limited
&

Admin. Office : Rairangpur, Mayurbhanj, Odisha - 757043

I Tel:+91-6794-222834 Fax:+91-6794-222698 E-mail:gmsteel@yahoo com
CIN : U27310WR2007PLC 113656

EXTRACT OF THE RESOLUTION PASSED IN THE MEETING OF THE BOARD OF
DIRECTORS OF GM IRON AND STEEL COMPANY LIMITED HELD ON 30t DAY
OF SEPTEMBER, 2024 AT 1 A.M AT THE REGISTERD OFFICE OF THE
COMPANY SITUATED AT 7 WATERLOO STREET 2"° FL.OOR, KOLKATTA-700069,
WEST BENGAL

AUTHORITY FOR REPRESENTING COMPANY IN LITIGATION

“"RESOLVED THAT consent of the board be and is hereby accorded to file any
application(s)/ objection(s)/ intervention(s)/ appeal(s) other pleading(s)/ in the matter of
Original Application No.63/2024/EZ Ajay Kumar Murarka versus State Of Jharkhand and

ors

RESOLVED FURTHER THAT Mr. Anish Igbal of the Company, be and are hereby
authorized to take all necessary action in relation to the said matter, including but not
limited to, filing any application(s)/ objection(s)/ intervention(s)/ other pleading(s) before
the relevant adjudicating authority, filing of appeal and/or any other application before
any other court, tribunal as and when the need arises, or to file any other suits,
applications, petition(s) etc. before the various judicial, quasi-judicial, government, semi-

government authorities, as may be required, etc.

RESOLVED FURTHER THAT Mr. Anish Igbal of the Company, be and are hereby
authorized to sign all notices, papers, petitions, applications, appeals, affidavits,
declaration, Vakalatnama, claim etc. or any other documents, as may be required in

Page 1 of 2

BBSR Off N/4-157 IRC Village, Nayapalli. Bhubaneswar-751015, Odisha, Tel. . +91-674-2553045. Fax . +91-674-2553045
Kolkata Off 7 Waterloo Street, 2nd Floor, Kolkata - 700 069 Tel - +91 33 2248 2623, Fax +91.332248 0602
B
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\&%
e GM Ilron & Steel Company Limited

Admin. Office : Rairangpur, Mayurbhanj, Odisha - 757043
Tel +91-6794-222834 Fax:+91-6794-222698 E-mail gmsteel@yahoo com
CiIN - UR7310WR2007PLCT 13656

relation thereto, and also to appoint advocate(s), counsel (s) etc. to represent the
Company before judicial, quasi-judicial or other authorities mentioned herein above, and
to do all such acts, deeds and things as may be necessary for the above sald purpose

and in relation thereto.

RESOLVED FURTHER THAT certified copy (ies) of this resolution, wherever required,
be furnished to the concerned authorities under the signatures of any director of the

Company.”
For GM IRON AND STEEL COMPANY LIMITED
GM Iron & Steel Company Limiicd

Director

ANMOL BHALOTIA

DIRECTOR
DIN: 07554329

Page 2 of 2

BBSR Off N/4-157 IRC Vilage, Nayapalli. Bhubaneswar-751015, Odisha, Tel  ~91.-674 2553045 Fax +91-674 2552045
Kolkata Off 7 Waterloo Street, 2nd Floor, Kalkata - 780 069 Tel +91 33 2248 2623, Fax +91 332248 0602
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ORDER passed In Original Application No. 18/2024
(U BgrdShea L Co 77
From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Thu, Feb 22, 2024 03:53 PM
Subject : ORDER passed in Original Application No. 18/2024 £ 2 attachments

To : Sh. RAJA CHATTERJEE Registrar <registrarngt-
kolkata@gov.in>, Judicial Section <ngtjudicial-
kolkata@gov.in>

Reply To : Consultant Judicial-NGT (P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam,
1 am directed to forward a copy-of the Petition
& Order dated 15/02/2024 passed in Original Application No. 18/2024 Ajay
Kumar Murarka ...Applicant Versus State of Jharkhand & Ors. ...Respondents
. for your kind perusal & necessary action.

REGARDS
CONSULTANT (Judicial)
8(N.G.T.)(P.B.) 3New Delhi 3

— OA NO 18 of 2024 in LP No 1702_removed.pdf

i 4 M8
= Ajay Kumar Murarka.pdf y - ;
100 KB e
oA [63] s0 2y
CApsy Kumae Masid .
i S
3 J
?_D?/‘?f
wh )
oA
=,
‘https://emallgoviniVptintmessageTid=54TR0A LZ=Asia/Kokats S ximn1 / .b
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"~ MESchool Road, Near Rajasthan Sewa Sadan Hospital, Jugsalal, Jamshedpur - 831004
Lot L 9431182358
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Subject: Violation of C_I'I‘O and EC conditions. by.M/s. GM Ivon & Steel Co. Titd.

- Aditya ur[ndusl:nnlAre -Dist Sa_r_ail_cﬂal{hars‘awan in connivance with
ez - oFficlalg BEYSPOR ™ 1 oL L L o e

e
~ -

Dear Sir,

With reference to the above captioned subject, I would: like to draw your:-kind
attention towards the:CTO granted to the aforesaid company. flouting all rules and
regulations and ignoring the conditions imposed by the board as well.as MOEF:

On going through the conditions of the CTO vide Ref No. JSPCB/HO/ RNC/CTO-
14997114/2023/516, dated 23/03/2023, the following discrepancies are found:

1. Under the heading of documents relied upon, in the Si No. 2 (9), it appears
that reliance has been made on the Inspection report-of Regional Officer,
JSPCB, Jamshedpur dated 21/01/2023: Careful perusal of the said Inspection
report also reveals that best efforts have been made to mislead and keep in
dark, regarding the compliance of previous conditions. Under the heading,
specific conditions at Si No. 25, which reads as “The content of Bnvironmental
Clearance vide F. No. }-11011/641/2009- IA I (I) dated 17:01.2011 for
expansion of Sponge Iron Plant (100 TPD to 200 TPD) and installation of Steel

/Melting shop (330 TPD) and captive Power Plant (12MW-4AMWWHRB& MW =~ =~
AFBC) by M/s Bimaldeep Steel Private Limited.” Against this column, it is

mentioned by the Regional Officer in the column of compliance as " Agreed”.

Sir, it apparently appears that the officers of JSPCB have deliberately chosen
to suppress the factual scenario while making false and filovirus compliance
report in order to favor the applicant / occupier. The specific condition A (v)
of the said Environmental Clearance very specifically reads as under:

“Hot gases from DRI kil shall be passed through Dust Settling Chamber (DSC) fo
remave coarse solids and Afler Burning Cliamber (ABC) to burn CO completely and

i
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Ajay Kumar Murarka - ()

M.E.Schooel Road, Noar Rajasthan Sewa Sadan Hospiltal, Jugsalal, Jamshedpur - 831006

e e R e L LT o g

—_

used in wasle heat recovery boiler (WHRB). The gas then shall be cleaned in ESP
before leaving out into the atmosphere througls ID Jant and stack.”

A bare reading of the sald condition very clearly transpires that the flue gas

from the DRI kilns is-to be passed through WHRB. It is very much evident

that there is no WHRB or AFBC/ CFBC boiler installed in the plant.
=

The para 6 of the Environmental Clearance reads as:

“Solid wnstes generated in the form of Char/dolochar will be used-qg fuel in FBC

boilers for powerigensration. -Flue_dust from sponge ‘frdn. plant-16ll.be used g

manufacturing of fly ash bricks. Fly ash will be used for cement making as well as-
brick manufacturing. Kiln accretions will be used as sub-base material for road
construction or landfill. Return scrap will be used in SMS. Dust Jrom air pollution
control equipments will be recycled in the process” Wi o

Further, the specific condition (x) reads as under: - - o :

“All the coal fines, char from DRI plant shall be utilized in AFBC boiler of power plant
and no char shall be used for briguette making or disposed off anywhere else, AFBC
boiler shall be installed simultaneously along with the DRI plant to ensure full
ulilization of char from the beginning. Scrap shall be used in steel melting shop
(SMS) and SMS slag and kil accretions shall be properly utilized, Al the ather solid
wasle including broken refractory mass shall be properly disposed off in environment-
friendly manner.” 4

Further, the column D “Solid Waste Management” on Pg 8 of the ingpection
report also indicates that 49 MT / month of charcoal has been generated and

e . ot s,

sold out, which clearly Violates- the conditions of the Environmental

Clearafice. m e e e
—

The para, G (A) (a) and (b) noted by Sri JP Singh, Regional Officer is also very
much shocking and disappointing that even after having very well learnt that
the unit has not complied with the conditions of the Environmental Clearance
previous CTOs and CTE, the RO has recommended for Grant of CTO,

Even the present CTO condition No, 28 speaks of the compliance of conditions
of the EC granted to M/s. Bimaldeep Steel Pyt Ltd.

Furthermare, the land referred to in your CTO is also limited to 13 acres as
evident from the 5iNo. 2 (3) & (4). Whereas, the practical situation on ground
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is that the ESP of both the kilns as well as the stack from where the flue gas Is
being passed in to the atmosphere is situated outside the said 13 acres, When
the entire plant Jayout is plotted on the map of the area leased out to GM Iron

) & Steel Co. Ltd,, it can be clearly seen that the Heat Exchanger, ESP and the
duct lines as well as the stack are outside the said 13 acres of Iand.,

10. In view of the above circumstances, it is very much clear that the said party,
M/s. GM Iron & Steel Co. Ltd. and the occupier, has been and is still
continuing .to violate the conditions of. the EC, CIE and CTO, thereby

~———— - - contravening the Envifonmental Protection Act. i oot
I, being a responsible and awakened citizen, request you to please revoke the CTO
immediately, issue closure order and take strong action against the violators as well

as officers of JSPCB supporting these viclations, within 10 days failing which I shall

be constrained to take up-the maiter at appropriate legal forum. :

Thanking you and looking féx;wsifd_ to your prompt and positive re@pg_s_e;i;:{ the.
matter, ey B0 N

0; =il
e _h_*__ff; “Ttié Chairfrian, Jharkhand State PolldHGR Contedl Béard, Ranchi - = - - = ~~we
2. The Chairman, CPCB, New Delhi
3. ShriSaryu Roy, Honable MLA, Social Worker & Environmentalist.
V“/ The Chairperson, National Green Tribunal, New Delhi
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Itomn No.3 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

.(Through Physical Hearlng with Hybrid V.C. Option}
Original Application No. 18/2024

Ajay Kumar Murarka ...Applicant
Versus

State of Jharkhand & Ors. ...Respondents
Date of hearing: 15.02.2024
CORAM: HON'BLE MR. JUSTICE ARUN KUMAR, TYAGI, JUDICIAL MEMBER.

HON’BLE DR, AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the Applicant.

Application is registered based on a letter petition received by Post,
: ORDER

1.  Mr. Ajay Kumar Murarke has sent by Post the present letter petition to

this Tribunal, which has been treated and registered as O.A. No. 18/2024,

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

X X X X

*Subfect: Violation of CTO and EC conditions by M/s. GM Iron & Steel
Co, Ltd, Adityapur Industrial Areq, Dist Saratkela Kharsawan in
connivance with officials of JSPCB

X X X X

With n:sference to the above captioned subject, I would like to draw
your.kmd attentlon townrds the CTO granted to the aforesaid company
Jlouting all rules and regulations and ignoring the conditions imposed
by the board as well as MOEF.

L

’\ ASIS KR SEN \

NMOTAR
Z | Regd No. -13802118

EXPIRY

\\\

*-

DATE

31.12.28
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~F \(\b
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2.

On going through the conditions of the CTO vide Ref No.
JSPCB/HO/RNC/ CTO-14997114/2023/ 516, dated 23/03/2023,
the following discrepancies are found:

1.  Under the heading of documents relied upon, in the Si No. 2 (9), it
appears that reliance has been made on the Inspection report of
Regional Officer, JSPCB, Jamshedpur dated 21/01/2023.. Careful
perusal of the said Inspection report also reveals that best efforts have
been made to mislead and keep in dark, regarding the compliance of
previous conditions. Under the heading, specific conditions at Si No.
25, which reads as "The content of Environmental Clearance vide F.
No. J-11011/641/2009- IA O () dated 17.01.2011 for expansion of
Sponge Iron Plant (100 TPD to 200 TPD) and installation of Steel
/Melting shop {330 TPD) and captive Power Plant (12 MW- 4MW WHRB
& MWAFBC) by M/s Bimualdeep Steel Private Limited.” Against this
column, it is mentioned by the Regional Officer in the column of
compliance as "Agreed".

2. Sir, it apparently appears that the officers of JSPCB have
deliberately chosen to suppress the factual scenario while making
false and filovirus compliance report in order to favor the applicant /
occupier. The specific condition A (v} of the said Environmental
Clearance very specifically reads as under:

*Hot gases from DRI kiln shall be passed through Dust Settling
Chamber (DSC) to remove coarse solids and Afier Burning Chamber
{ABC} to burn CO completely and used in waste heat recovery boiler
(WHRB). The gas then shall be cleaned in ESP before leaving out into
the atmosphere through ID fan and stack.”

3. A bare reading of the said condition very clearly transpires that
the flue gas from the DRI kilns is to be passed through WHRB. It is
very much evident that there is no WHRB or AFBC/ CFBC boiler
installed in the plant.

4, The para 6 of the Environmental Clearance reads as:

"Solid wastes generated in the form of Char/dolochar will be used as
fuel in FBC boilers for power generation. Flue dust from sponge iron
plant will be used for manufacturing of fly ash bricks. Fly ash will be
used for cement making as well as brick manufacturing. Kiln
accretions will be used as sub-base material for road construction aor
landfill. Returmn scrap will be used in SMS. Dust from air pollution
control equipments will be recycled in the process”

5.  Further, the specific condition {x) reads as under:

"All the coal fines, char from DRI plant shall be utilized in AFBC boiler
of power plant and no char shall be used for brigustte making or
disposed off anywhere else. AFBC boiler shall be installed
simultaneously along with the DRI plant to ensure full utilization of
char from the beginning, Scrap shall be used in steel melting shop
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{SMS} and SMS slag and kiln accretions shall be properly utilized. All
the other solid waste including broken refractory mass shall be
properly disposed off in environment-friendly manner.”

6. Kurther, the column D "Solid Waste Management” on Pg 8 of the
inspection report alsc indicates that 49 MT / month of charcoal has
been generated and sold out, which clearly violates the conditions of
the Environmental Clearance.

7.  The para, G [A) (a) and (b) noted by Sri JP Singh, Regional Qfficer
is also very much shocking and disappoeinting that even after having
very well learnt that the unit has not complied with the conditions of
the Environmental Clearance previous CTOs and CTE, the RO has
recommended for Grant of CTO.

8. Even the present CTO condition No, 28 speaks of the compliance
of conditions of the EC granted to M/ s. Bimaldeep Steel Put Ltd,

9,  Furthermore, the land referred to in your CTO is also limited to 13
acres as evident from the Si No. 2 {3) & (4). Whereas, the practical
situation on ground is that the ESP of both the kilns as well as the
stack from where the flue gas is being passed in to the atmosphere is
situated outside the said 13 acres. When the entire plant layout is
plotted on the map of the area leased out to GM Iron & Steel Co. Ltd., it
can be clearly seen that the Heat Exchanger, ESP and the duct lines as
well as the stack are outside the said 13 acres of land.

10, In view of the above circumstances, it is very much clear that the
said party, M/ ;RLE_AL@MLM. and the occupier, has been
and Is still confiriuing to violate the conditions of the EC, CTE and CTO,
thereby contravening the Environmental Protection Act.

I, being a responsible and awakened citizen, request you to please
revoke the CTO immediately, issue closure order and take strong
action against the violators as well as officers of JSPCB supporting
these violations, uidthin 10 days failing which I shall be constrained to
take up the matter at appropriate legal forum.

X X X X"

3.  Prima facle the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-] to the National Green Tribunal Act, 2010,

4, In view of the averments in the application, we consider it appropriate
to have response of (1} State of Jharihand through Chief Secretary,
Government of Jharkhand, (2) Jharkhand Pollution Control Board, through

.....
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its Member Secretary, (3) District Magistrate, Seraikela, Jharkhand and (4)
M/s. GM Iron & Steel Co. Ltd., Adityapur Industrial Area, Dist Saraikela
Kharsawan who stand impleaded as respondents No. 1 to 4, The Registry is
directed to prepare and attach memo of parties to the a_pplication and issue
notices to respondents Nlo. 1 to 4 requiring them to file their reply/response

within two months.

5. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appi‘opriate remedial action. Accordingly, we constitute
a Joint Committee mﬁpﬂaing of representatives of Central Pollution Control
Board, Jharkhand Pollution Control Board and District magistrate,
Seraikela, Jharkhand and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concemned project
proponent, verify the factual position and suggest appropriate remedial
action. The Jharkhand Pollution Control Board will be the nodal agency for

coordination and compliance,

6. Even though in the present case cognizance has been taken by this
Bench on the basis of letter petiion received by post with approval and
assignment under order of Hon'ble Chairperson, but in view of the facts and
circumstences of the case including the fact that the place of accruml of
cause of action lies within jurisdiction of the Eastern Zone Bench of this
Tribunal at Kolkata, we are of the considered view that it will be appropriate
if the case is further heard by the Eastern Zone Bench of this Tribunal at

Kolkata.

ddamedea
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7.  Accordingly, the Registry is directed to list the matter before the
Eastern Zone Bench of t.hls Tribunal at Kolkata on 23.04.2024 after

R

obtaining orders from Hon’ble the Chairperson for transfer of the case.

8. Factual and Action taken Report by the Joint Committee and
reply/response by the respondents be filed within two months before the
Rastern Zone Bench of this Tribunal at Kolkata by email ngtjudicial-
kolkata@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.

v
9. A copy of this order be sent to the Central Pollution Control Boaxd,

Jharkhand Pollution Control Board and District Magistrate, Seraikela,
Jharkhand by email for requisite compliance.

-

Arun Kumar Tyagi, JM :

Dr. Afroz Ahmad, EM

February 15t, 2024
AG
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Ministry Of Corporate Affairs

Date 1 28-09-2024 3:00:0 pm

CIN

Company Name
ROC Name
Reghtration Number
Date of Incorporation

Emall 1d

Reghbitered Address

Address at which the books of account ate to be maintained

U27106WB1994PTC065260
BIMALDEEP STEEL PRIVATE LIMITED
ROC Kolkata

065260

160971994

skm(@bimaldeep.com

138, CANNING STREET, ROOM NO. 203, 2ND FLOOR, Kolkats, KOLKATA, West Bengal, India, 700001

H1 Murarka House ME School Road, GR Fir Back of RSS Hospital, Jugsalai, East Singhbhum, Jugsalai,

TJharkhand, India, 831006

Listed In Stock Exchange(s) (Y/N} No

Category of Company Cormpany limited by shares

Sul y of the Campany Non-government company

Class of Company Private

ACTIVE compliance ACTIVE Non-Compliant

Authorised Capltal (Rs) 18,00,00,000

Paid up Caplial (Rs) A 16,30,62,000

Date of last AGM 2709/2018

Thaie of Balance Sheet 302018

Company Status Active

Jurisdiction

ROC (name and office) ROC Kolkata

RD (name and Reglon) RD, Eastemn Region
Index of Charges

Whether charpe Assel
Sr Charge Charge Holder Date of Date of Uate of
N SRN 1 Name Crestion  Modification  Sadlsfaction ™M™ ddress ":f;‘::;‘:l:;!' Holder
L & T FINANCE L&T HOUSE, BALLARD ESTATE, MUMBAL,

1 BlI0914752 10281545 LIMITED 0410472001 - - 55,83,000 Maharashrs, India, 400001 No -
|2 amsiemn oo WETFIHANCE 0000 ’ . 22.50,000 e B“m‘}&m,“““““' Na e

z = ALLAHABAD a 3 5 BISTUPUR BRANCHMAIN ROAD, i

i BAGI34561  HHARITE BANK 101172008 Imazei2 - 66,52,00,000 HISTUPUR JAMSHEDPUR, Jharkhnd, India, 831001 T .

PUNIAS & SIND BISTUFLUIR BRANCH, Q
I 4 AY1461145  1a11E6ES BANK- 140872008 - I Wui 0 2,00,00 000 ROAD,BISTUPUR JAMSHEDFUR, Jharkhand, India, Mo =
331001
IRRI BANK JAMSHEDPUR BRANCE, SHANTINIKETAN
5 ABZIBEETS 10112595 LIMITED 2662008 - 1062010 §1,50,00,000  BUILDINGMAIN ROAD, BISTUPURJAMSIIEDPUR, No -
Jharkhand, [ndie, 831001
FUNJAB BISTUPUR BRANCHMAIN ROAD,
L6 ABOZISNY 10105438 NAJ'I\(:‘T‘AL 25032004 1R0G0I0 7,00,00,000 BISTUPURJAMSHEDPUR, Jharkhand, bndis, 831001 Nao -
ALLAHADRAD ? MAIN ROAD, BISTUPUR JAMSHEDPUR, Jharkhand,

7 ARIIAATY  IDOBLOAS BANK 03/01/2008 - INTEIRIE 16,55,00.000 Indis, 131001 No
i
i STATE BANK COMMEERCIAL

% Ad41940675  SO2511TE OF INDIA 23M172004 DSXR2005 04082008 16,73,00,000 BRANCH, BISTUPUR JAMSHEDFUR, Bihar, [ndia,

831001
Director/Signatory Detalls
5r. No DINIPAN Name Desiguation Date of Appol Ci on Date Signatory
1 402299 AJAY KUMAR MURARKA Director INo997 - Yes
2 2Ie0szT ANISH KUMAR MURARKA Direcior 01/042009 - Yes
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Baslc Information on the Borrower

(Amt. inlac)

1.1 Name of account*
* Caution: No fraud account can
be placed for sale.

M/S BIMALDEEP STEEL PVT. LTD.

1.2 Branch/Parked at

Bistupur, Jamshedpur / ARMB, Ranchi

1.3 Constitution (Whether_ sole proprietor,
artnership or company)

Pvt. Limited Company

1.4 Name of Proprieter-Rarners/ Directors
Name Net Means IPs CR Dated | Latest Net worth
1) Sri Ajay Kumar Murarka 251.55 126.83 | 22.09.2010 As per PIM of
2) Smt. Sashi Devi Murarka 93.23 0.00 | 22.09.2010 Lead Bank i.e.

[ (3) Sri Anish Kumar Murarka 9.00 0.00 [ 22.09.2010 | AMahabad Bank
present net worth
is not on record.

1.5 Names of the Guarantors

(1) Sri Ajay Kumar Murarka 251.55 126.83 22.09.2010

(2) Smt. Shashi Devi Murarka 93.23 0.00 22.09.2010 ]

1.8 Location of the unit 3" Phase Extension, Adityapur Industrial Area,
Jamshedpur

1.9 Whether the unit is functioning No

1.10 CERSAT ID{NEW COLUMN)

200003248674 | 200002565814 / 200001172816 /
200001173527

2. NPA Details

2.1 Date of NPA & Asset Classification

30.09.2012 (As per LADDER report dated 30.06.2019
1

the date of NPA mentioned as 27.12.201 )

2.2 Asset Classiﬂcation(Sub-Std,DB-l.II,III DB-In
or Loss)
2.3 Book O/s as on 30.09.2019 Rs.1540.39 Lac
2.4 NPA Provision as on 30.09.2019({New | Rs.1540,39 Lac
Column)
2.5 Memoranda Dues as on 30.09.2019 Rs.5073.64 Lac
2.6 (I) Details of Non-Fund Facilities | NiL
LC/FLCILG/BG/DPG etc., which have not

" explrediinvoked
(ii) Any Other contingencies against the
borrower
3. Status of Legal/SARFAES] Action
3.1 Dale of fiing Suit’OA (Original | 24.08.2015
Application)

13.2 If suit is not filed, fimitation availabie | NA

upto
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33 Position of
Application)

Suit'OA  (Original

Case filed before DRT on 24.08.2015 by lead Bank .OA
No-504/2015.Next date for hearing is 14.10.2019 for
final hearin

3.4 Date of notice u/s 13(2) of SARFAESI | 30.09.2013
Act ]
3.5 Whether notice is issued properly in all | Yes

respects

3.6 Whether notice issued u/s 13(4) of
SARFAESI Act & action taken or
possession of properties

13(4) issued on 26.02.2014. Physical possession of
the factory have been taken on 15.12.2018 by all the
consortium banks.

3.7 Cutcome of SARFAESI action

<E-auction held on different dates but failed as no bidder

tumed up:

Date of E- Reserve Outcome
auction Price

25.08.2014 ©65.00 No Bidder turmed

| 04.03.2015 ' 58.50 up.

29.08.2016 33.65

15.11.2016 30.56

29.12,2018 24.48

25.03.2019 21.25

10.07.19 21.02 No bidder

3.8 If notice under SARFAESI not issued, | NA

reasons thereof

_4. Securities Position (as per the details in Annexure-PAIR-1)

4.1 Primary security-Naturefour

charge
alongwith our share in value be given.

having average market value Rs, 2091.03 lac ( our share
26.28% )

industrial Land, Civil Construction alongwith plant & Machinery .

4.2 Collateral security- Nature/our charge
along with our share In valus be given,

Vacant Industrial Land at Biliapada (Orissa) and
Lupungdihi, Saraikela (Jharkhand) Market Value Rs.
195.98 lac (our share 26.28%)

4.3 Total of item no. 4.1 & 4.2

Rs.2287.01 Lac (our share 26.28%)

4.4 Details of other attachable assets of the
borrowers/guarantors

NIL, As per Detective Agency report dated
05.10.2019, no other attachable assets found in the
name of borrowerlguarantor.

5. BIFR/AAIFR Reference

[ 5.1 Whether any reference is pending with [ No
BIFR/AAIFR
5.2 Status of BIFR/AAIFR reference NA
6. Detalls of sister/allied concern
6.1 Name of sister/allied concern Nil
8.2 Whether banking with PNB? If so nature | NA
of facilities being availed by them from our

L Bank
6.3 Classification of their accounts with PNB | NA
7. Other Information
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7.1 Whether it is a consortium advance? if so, | Yes
which are the other consortium Banks O/s of | SLN gaﬂl‘: of ;ﬂlﬂ 4 L‘;‘:‘ gt % Share
other members & a share in percentage of all | ° 2n u‘:""‘“’ Fiag .
member banks od
Limit
1 Allahabad 20850 0 1961.00 32.87
Bank 0
2, PNB 16750 © 154038 26.28
0
3, IDBI 17000 © 2272.00 26.68
(ARCIL) 0
4. BOB 803.00 0 871.00 14.47
Total 6373.0 © £644.38 100.00
0

7.2 What is the stand of other Banks for
realization of their dues

IDBI has already sold it's share to ARCIL. Allahabad
Bank has also sold their share to CFM Asset
Reconstruction Co. on dated 17.09.2019 for Rs.
608.09 lac on 100% payment on cash basis (Letter
enclosed). Further, Bank of Baroda also put the
account on ARC sale on dated 20.09.2019 with
reserve price of Rs. 262.14 lac and it is informed that
they have sold out their exposure to CFM Asset

Reconstruction Co. on dated 26.09.2019 for Rs.
262.14 lac.

7.3 If multiple advance, details of other
lenders including Debenture holders. Their
outstanding amount and charge on securities.

No

7.4 Whether it is an RBI reported fraud case
or criminal proceedings are being instituted
against the obligants

No

7.5 Position of ECGC/DICGC/ICGTMSE
etc.Claim available for appropriation
(Metion the amount of claim also wheather
lodged or recelved).

NIL

8. Brief History :

Bimaldeep Steel Private Limited (BSPL) was a company established in 1994 having its registered Office jocated at

7/1A Grant Lane, 4th Floor, Room No, 41, and Kolkata - 700001. M/S Bimaldee:
been promoled by Mr. Ajay Kumar Murarka & Shashi Devi Murarka for manufa
Further a new director Mr. Anish kumar Murarka was a

company in terms of young blood coming into running and stable business. Bimaldeep Steel Pvt. Ltd. was an I1SO |

5001:2000, ISO 14001:2004, iSO 18001:1999

The Company established its first Sponge Iron Plant in 2004
The said plant was implemented at a project cost of Rs 13

p Steel a private limlted company, had

cluring of sponge iron & steel billets,
ppointed w.e.f. 1/4/2009. This appointment was fruitful to the

at Jamshedpur, with an installed capacity of 30,000 TPA.
.55 croras in 2004, which was financed by a term loan

(Term loan - I} of Re 5.50 crores from State Bank of India and balance by equity.

F or further expansion, the company had implemented a Steel Melting Shop
Iron plant of 30,000 TPA (100 TPD) in the existing unit at an estimated cost of R
envisaged lo be financed by way of fresh term loan of Rs 27.25 crores and equi
DJE ratlo of 3.63:1. Both these plants commenced operation from May,
consortium arrangement with SBI, Term Loan — | of Rs 8.05 crore and
sanctioned by Allahabad Bank. For financing the remaining debt of Rs 14,7
10.20 crores for SMS Plant and PNB sanctioned term loan of Rs 4.50 crore fo

(SMS Plant) of 72,000 TPA and a Sponge

s 34.75 crores. The said project was
ty of Rs 7.50 crores, respectively with
2009. For financing the project under
Term Loan — !l of Rs 4.50 crore were
0 crores, SBI sanclioned term loan of Rs
r the Sponge iron Unit,
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Outstanding of term loan Rs 12.20 crore with State Bank of India was taken over by IDBI Bank and Punjab & Sind
Banik by way of sanction term loan-of Rs 10,00 croras and Rs 2.20 crores respectively. The cash credit fimit of Rs 4.00
crore from SBI was taken over by IDBI Bank and PNB by way of sanclioning Cash Credit imit of Rs 1.50 crore and
Rs. 2.50 crore respeciively. Allahabad Bank took over leadership of the consortium from State Bank of India,

The Aliahabad Bank assessed working capital limit of Rs 37.50 crores {funded of Rs 24.00 crores and unfunded of Rs

13.50 crores) for the year 2008-09 as a Consortium Leader with thelr share as Cash Credit of Rs 5.00 crore and
unfunded of Rs 1.77 crore.

Bimaldeep Steel Pvt. Ltd. Is presently financed under Consortium Amrangement in which Allahabad Bank s the leader
of Consartium and other financing banks are IDBI & Bank of Baroda Bank.

Company’s performance was good in early years since inceplion. Due to slow down the economy the company has
made a huge loss in currant year which eroded their working capital,

On request of the company, it was decided in the consortium meeting held on 17.11.2011 to restructure the credit
facilities to facilitate the breathing time to company for ils revival. Accordingly the account was restructured at ours on
31.03.12.

As per appraisal note of Allahabad Bank (leader) and TEV study conducted by its empanelled firm, the account at ours

restructured as on 31,3.2012. But the company could not perform in line with sanction of restructuring proposal. Finally
account became NPA on 30.09.2012,

SARFAESI action was initiated and Physical possession of the facto
consortium member banks.Case befors
We have also filed case under NCLT, K

ry have been taken on 15,12.2018 by all the
DRT Filed on 24.08.2015.Next dale is 14.10.2019 for final hearing.

olkata. Next date of was fixed on 20.11.2019 for atdmission of the case.

Annexure —-Sectrities
DETAILS OF SECURITY AVAILABLE IN THE ACCOUNT (Rs. In lac)
Description |
Full Description of charged securitles Market value { Distress Basis of valuation [ In case of
“with location & measurement Value consortitm,
our share (%
& amount)
in the value of
| security
Stock, book debts and other cument assets of | Nil Nil Visit by the
the company consortium
members as on
19.01.2019
Lease hold Factory land and building in the 1st valuation- | 894,98 Shashi Bhushan &
name of M/s Bimaldeep Stee! Pvt Lid through | 1118.72 Associales dated
its director Sti Ajay Kumnar Muraria 30.09.2019
Area 8 Acre with Plot No. 112(P), 113 (P), 316
(P) at Mauza- Parwatipur, Khata No. 101, 1 21,
122 Kharsawan. Thana No. 133 Dist; 2% valuation Dipak Choudhary
Saraikela 1168.88 935.11 dated 30.09.2019
Area 5 Acre with Plot No, 112(P), 110 (P). 112 | Average 24047
(P) atMauza- Parwalipur, Khata No, 121, 122, | valuation {Our share
122 Kharsawan. Thana No. 133 Dist: 1143.80 915.05 26.28% of DV)
Sarzikela
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Plant Machinery & Other fixed assets 1* valuation T711.94 Shashi Bhushan &
964.92 Assoclates dated
23.07.2018
2" valuation Dipak Choudhary
929,55 743.63 dated 30.09.2019
199.14
Average (Our share
valuation 26.28% of DV)
947.23 757.78
Total Prim security 2091.03 1672.84 430.61
COLLATERAL SECURITIES
Land and construction thereon 144.50 115,60 Shashi Bhushan & 30.38
Area 4.70 acre plot with Plot No, 806 at Associates dated (Our share
Mauza- Bileipada, Khata No, 107, Distt- 30.09.2019 26.28% of DV)
Keonjhar, Thana- Joda owned by Bimakieep
Minerals Pvt Ltd
Area 1.07 acre plot with Plot No, 805 at
Mauza- Bileipada, Khata No. 114/, Distt-
Keonjhar, Thana- Joda owned by Bimaldeep
Minerals Pvt Ltd
1.Piot having area 1.11 acre plot with Plot No, | 51.48 41,18 Shashf Bhushan & 10.82
1578 at Mauza- Lupundih, Khata No. 174, Associales dated (Our share
Distt- Saraikela Kharsawa, Thana no. 279 30.03.2019 26.28% of DV)
Nimdih- owned by Ajay Kumar Murarka
2.Plot having area 0,88 and 0.90 acre plot with
Plot No. 1580 at Mauza- Lupundih, Khata No.
111, Distt- Saraikela Kharsawa, Thana no.
279 Nimdih- owned by Alay Kumar Murarka
Total Coll. Security 195.98 156.78 41.20
Total Primary+ Collateral Security 2287.01 1829.62 480.81
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www.allahabadbank.in
{A Govemmaent of India Undertaking)

HEAD OFFICE, 2, Netaji Sub :
hgfsizs:éo pM Under

Industrial Land, Plant & Machinery will be Sold on “AS 12 ¥

E Auction Date : 10.07.2019 from 12:00 PM ¢ 7 Al AR A0y No. 120
All part and parcels of Land situated ul Ingostrlal Piot No. A-5tP ABiP) AT Aoy 16(P). KIS jidecp Stee! Pt -
parcels of Land situs Plot No 112{.:),113(?)' d by Ws Bimzlde, F;N "1 12(P) 35 Pr

near 3rd Phasa Industrial Asea Adityapur. Jamshedpur Survey Piot = - res owne
-8.00 AC 112, 413(P), E us,,{,] Boundary and

No. 133, Saraikela, Moura-Parvatipur, Dist-Gacalkela-Kharsawar Arca 6(P). 5
urvey Map- N-34 ) a1 Roads E-m:d{n 1o Industrisl Plot

| vide lease deed no. 4087 dated 05.08.2005. Boundary 88 P! 8 :
' Inustrial Map- N-A-5, A8 601t wido Industriet Road. L 11(P), A-12(P) GO Wide '::‘r‘:d, ! eomespondin8 12 00 Piot no.
village Krishnapur, Vi-ndustrial Boundary and Village Parvatipur and At partand P2 pur, Jamshedgt S saan,
no. A-11{P), A-12(P}, A-13 & A-14 including road near ard Phase Industrial Are G arvatipus Dist- Sard S
112(P), 110{P) & 112(P), Knata No. 121, 122 & 101, Thana No. 133, Saralkel®. Mol e 0 7.02.2004. Boundary 85 &en :
Area 5.00 Acres owned by M/s Bimaldeep Steel Pyl Ltd. vide lease deed no. 446 da 5-AIAD ALand, E-Al
& Map- N-112{P), S-112(P), E-110{F). 113(P. W-112(P) a8 per Induststal Map- oA1(P) &
W-AIADA Land and All plant, machinerles, fixtures and fittings hypoihecated to . it —gte. any ry—
sall, Gort, EleclR Gl Ta:c'l.Seven Hundrad SixtY Dne Only)
o  dated 21.12.2018) |-

Detalls of encumbrances & Outstanding Dues of Lacal, Thousa
{0 Bank : Rs. 1,78.87,761.00 (Rupees One Crore Saventy Eight Lakh Eighty Sevey _Kharsawan (vide Letto
with electricity dues as per informalion recelved from Cortificate Officer, Saralketa-Kho : Sioe ol 71A, Gra "1 1ane,
1(s) / Mortgagors & Guarantor(s): 1. WE Bimaldeep Steel Pvt. Ltd. RBQ'S‘E'G%'BGW sl Road, Blstupur,
Room No-31, 4th Fiodf, Kolala-700012, Corporale Office al ath Floor, Silver Cagtga y wumbal 400051, Unit 8t- g
Jamsredpur-831001 a'so Office 2t {5t Floor, Trade Cenlre. Bancra Kurla Complex, Banda & Murarka, Sfo Lale Ram Gopal
dustnal Area, Adityapur, Districl- Sataikgla-lcna[rsawan.fé A'{‘ﬂilf fé‘;‘;‘; R“ ad Jl':gsalal. Jamshedpur,
ud.. Resident o H.No. 43, hll. wY of M/s Bimﬂ‘deap S'eal Pvi.

Phase Extenston. Addyaps? Inv
Murar«a, one ¢f the Diector of LUs Bimalt::ep é‘:leaelsl'-"vls.ri prne | e caFan
District-Sirghbhum East. 3. Anish Kumar urarks, S5/o ay Kumar Murarka,
Lid.. Resrdgm of H.No, 48, 1. Schoo! Road. Jugsalai, Jamshedpur. nilsujct-smg:bhuné E:s‘élt gin ;{:zulﬁugaa;ll‘dumrka- o Lale
School . Jugsatal, Jamshedpur istrict~ vy Ve
pload. ‘s -t Singhbhum East. 6.

Ram Gopal lSurarka Restdent of H.Ho. 48, M.l

Murarka, Sio Sri Ajay Kumar Niurarka, Resident of H.NO. 49, M.|. School Road. Jugsalal, Jamshedpur, District- e
Smt. Shashl Devi Murarka, V/io S Ajay Kumar Murarka, H.No. 48, M.l School Road, Jugsalal, Jamshedpur, District-Singhbhum
Easl. 7. Bimaldeep Miner2is Pvt. Lid., Acompany culy registered under the provisions of Companles Acl, 1956, having ils office at
S.ver Cage, 4th Floof, 10 Diagonal Road. Bistupur, Jarnshedpur. Jharkhand

Amount af Srcurad Debl (lor Rs.72,83.74.811.00 (Rupees Sepventy Twao Crores Elghty Three
a0 four conmarihim members |y o yeed and Eleven ONly) + interest tll the date of realization + cost charge

Including PHB, BOB & ARCILY . 4
Raservo Prico of Land & Building | Rs. 9,15,00,000.00 {Rupees Niae Crores Fiftesn Lecs Only} ¢
Reserve Price of Plant & Machinery| RS. 14,87,00,000.00 (Rupees Eleven Crores Eighty Sevan Lacs Only) »
EMD of Land & Building Rs. 91,50,000.00 (Rupees Ninety One Lakhs Fifty Thousand Only)
Rs. 1,18,70,000.00 {Rupees One Crores Eightean Lacs Seventy Thousand Only)

EMD of Plant & Machinery
Bid Increment Amaunt Rs. 20.000.00 {Rupees Twenty Thousand Only)
On 08.07.2019 tiil 05:00 PM at ALLAHABAD BANK, SAMB RANCHS, JHARKHAND,

2ot Date of Submission of Process | pw.gan Ph. No. 0651-2563052 or ALLAHABAD BANK, JAMSHEDPUR . BRANCH,

| 10.07.2018 from 12:00 PM to 02

ns, Contact: 1. Mr. Sanjay Narayan (Chlef Managet,

K. Maharana {Asst. General Manager), Jamshedpur Branch, Ph-0657-2321328
Downloading further  details and Terms & Conditlons Please Wisit: () hitps/iwww.aliah
R : .alishabadbank.
https'ﬂaIIahahadban!Laumlonﬂgennet or (Contacl : Mr. Ram Pmad-um:;zg?
"AS 1S WHERE [S°, “AS IS WHAT IS° and *WHATEVER THERE IS

se bidding, Postponement and cancellation of bid process, extend the date.
d by any CourDRT al any slage

Hypothecaled Property of

MIS Bimatdacp Stesl Pvi. Lid.

Deaciiption of the Mortagaged/

—————ed

Hame of the Barrowe

Lacs Seventy Four Thousand Eight
g and other expenses

=30 PM with Unlimited auto extension of 10 minutes .
SAMB, Ranchl) Ph-0651-2563052, 2. Mr. 8.

Date & Time of E-Auction
For further details & terms & conditlo

For
hitas/eprecure goviniepublishiapp (iil) https:ffibaplin (v}
& Mr. Ak .':)ul}ar . DB52483558) Properties will be sold on
QASIS' Authorisec Oficer of the bank reserves the right for inler-
tine & mate of deposit . bid amount and bank does nol incur any ,Ilab_li[y{halsoever dua 1o any order passe

o salp process ‘owands the bidderbotrower or anyother person.:, <+
C i Y kN

This Is also a 15 days notice to the borroweriguarantor untat S4ction 13{ for
t '§acl 4} of SARFAESI Act, 2002 Read with Rule 6

Rule 8{6) along with Rule 8 of the ﬂg_@y ithest (Enforcement) Rules, 2002 el

Authorised Ofﬂa

Date: 11.06.2019 e |
Placs : Ranchi y - &/ ) Mthod
: T : e - BAD BANK

W — e " e N | ﬁhﬁ:ﬁ
T Matall Ancate Contralivad meﬂfcén )
Shahhed hu 2 Y
oY/ DA A
o FARY \ A\
02/18) 3> |
2
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Appendix
[See rule 7(2)]
CERTIFICATE OF SALE

(For Movable Property)
Whereas

CFM Asset Reconstruction Pvt. Ltd. (CFM-ARC) is a company incorporated under Companies Act, 2013
duly registered with Reserve Bank of Indla (RBI) as an Asset Reconstruction Company under Section 3 of
Securitization and Reconstruction of Financlal Assets and Security interest (SARFAESI Act, 2002) having
CIN-U67100GJ2015PTC083994 and its registered office at A/3, 5™ Floor Safa) Profitaire, Prahlad Nagar
Garden, Ahmedabad - 380015 and corporate office at 1* Floor, Wakefield House, Sprott Road, Ballard
Estate, Mumbai 400038 acquired the entire outstanding debts along with underlying securities of
Bimaldeep Steel Pvt Ltd {The Borrower) under Sec.5 of SARFAES] Act, 2002 from its four secured creditors

namely - Allahabad Bank, Bank of Baroda, Punjab Natlonal Bank and Asset Reconstruction Company India
Ltd (Acquired from IDBI Bank).

The undersigned being the authorized officer of the CFM Asset Reconstruction Pvt. Ltd. (CFM-ARC) under
the Securitization and Reconstruction of Financlal Assets and Enforcement of Security Interest [Act), 2002,
(54 of 2002) and in exercise of the powers conferred under sub-section {12) of section 13 read with [rules
6 and 7] of the Security Interest {Enforcement) Rules, 2002 has in consideration of the payment of Rs,
15,25,00,000/- (Rupees Fifteen Crore Twenty five Lakh only) plus 18% GST sold on behalf of CFM Asset
Reconstruction Pvt Ltd in favor of M/s GM Iron And Steel Company Limited, having PAN — AACCG8205E
CIN - U27310WB2007PLC113656 and registered office at Rairangpur, Mayurbhanj, Odisha ~ 757043
[referred to as PURCHASER] the movabie goods as described in Annexure | was originally hypothecated /
charged in favour of Assignor Banks now stands assigned to CFM-ARC by the Hypothecator Namely:
Bimaldeep Steel Pvt Ltd (The Borrower) towards the financial facilities Being credit facilities availed by
Borrower Company and offered by Aliahabad Bank, Bank of Baroda, Punjab National Bank and Asset

Reconstruction Company India Ltd {acquired from ID8I Bank) who are Assignors and now asslgned to CFM-
ARC.

The undersigned acknowledge the receipt of Rs.15,25,00,000/- (Rs. Fifteen Crore Twenty Five Lakh Only)
towards sale consideration plus Rs.2,74,50,000/> (Rupees Two crare Seventy Four Lakh Fifty Thousand
only) being the sale price plus GST in ful! and handed over the delivery of moveable goods as more
particularly described in Annexure | on page no. 2 and 3 of the sale certificate.

The sale of the scheduled moveable goods was made free from all encumbrances as known to the secured
creditor. For CFM ASSET RECONSTRUCTION PRIVATE Limitep

!

DIRECTOR | CEQ | AUTHORISED SIGNATORY
Authorized Officer
CFM Asset Reconstruction Pvt Ltd

Date: 18/09/2020
Place: Mumbai

Corporate Office ' Pagelof3
: : : : : e CPM Asset Reconstruction Private Ltd —__'\\\ /
. [ 15t Floor, Wakefield House, Sprott Rd, Y K 0.
o992 0d Ballard Estate, Mumbai ~ 400 038 e (

T: + 9122 4970 3233 / 4005 5282

THink TRysT ~ Resd- Oft.: As3, sth Floar, Safal Profltaite, Near Prahiad Nagar Garden,
EE—— CIN: U67100612015FI'C.083994

Y DATE JJ:’
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APPENDIX V
[See rule 3 (6)] x
SALE CERTIFICATE
{For immoveble Property)

Whereas

CFM Asset Recomstruction Pvi. Ltd, (CFM-ARC) 6 a company incorporated under Companies Act,
2013 duly registered with Reserve Bank of India {RBI} a5 an Asset Reconstructron Company under
Section 3 of Securdtization and Reconstruction of Financial Atsots and Security Interest {SARFAES!
Act, 2002) having CIN-U67100GS201SPTCO83994 and ns regntered office at  A73, 5™ Floor Salal
Praftaire, Prahlad Nagar Garden, Ahmedabad - 380015 and corporate office at 17 Floor, Wakefield
House, Sprott Road, Baltard Estate, Mumbas 400018 acqusred the entire outslanding debts along
with underlying securnies of Bimaideep Steel Pvt Ltd (The Borrower) under Sec.5 of SARFAES! Al
2002 from its four secured creditars namely - Allahabad Bank, Bank of Baroda, Punjab National Bank
and Asset Reconsiruction Company India Ltd {Acquired from IDB Bank).

The undersigned being the authorited officer of the CFM-ARC having s Regrtered Address as

mentoned above undet the Secunitisation and Reconstruction of Financial Assets and Enforcement

of Security Interest {Act], 2002 {54 of 2002} for Asel and m excreise of the powets conferted under
secion 13 read with the Securty interest {Enforcement) Rules, 2002 (rules 8 and 9) sold on ~as
where 5 basn™, “as 15 what i basn™ and  “No Accourse Basn™ on beball of  CFM Assel
Recanstruction Pvi Lid. being Secured Credior in favor of M/s GAY ron And Steel Company Lunted,
having PAN - AACCGB205E CIN - U27310WB2007PLCE 13656 and registered office at Ravangpur,
Mayurbhan), Odnhs - 757043 [referred 10 as PURCHASER] the immovable property as described i
the schedule given below which was originally morigaged / charged in lavour of Assignor Banks now
sands assigned to CFM-ARC by the mortgagor Namely: Bimaldecp Steel Pyt Lid (The Borrower)
towards the fimancial lacikties Being credt facities availed by Borrower Company and otfeted by
Alahabad Bank, Bank of Baroda, Punjab Natwonal Bank and Asset Reconstruction Company Indua Lid
{acquired from ID8) Bank) who are Assignors and now asigned 1o CHM-ARC.

The undersgned acknowiedge the receipt of Rs.5,75,00,000/ (Rs. Frve Crore Seventy Five Lakh
Only) being the sale price in full and handed over the delivery and poisession of the scheduled
property 10 the purchaser.

The rale of the 1w heduind (vopeiiy was metle fres hum all wor umbranoms ay kiiiwss 16 Hee YT |
sseabdne

: DESCRIFTION OF THE IMMOVABLE PROPERTY

tdluntenat Landed plovs e TRIPY 1200) A 13 A J4, ASF] ANPYL A7 A AAT A LA T A2
Prevvwey Bt DR VUNEY DI MRE SR PETHCE Yhata Mo 121 122 308 1etal Sefonse yaisting 44
acres along, with RCC bumiings having total built up arca of 39530 S ft. yiusted at Yillage -

Farvatipur, Adityapur ndusingi ana, Phase 3 {nler. an, Gisthct = Saranew mhat.awdn Seie -

hatkhand P :
narkhand PN 832109 Fur CFM ASSET agmmn PRIVATE LIWITED
———
PIRECTORY CEQ | AUTHORISED SIGRATORY
Date. 18/09/2020 Authorized Officer
Place: Mumbat v CFM Asset Reconstruction Pvi Ltd
Pagelol1l

Corpaorate (Mt e

CFM Aveet Boconstiuction Povase 1
150 1 howr, Wakeheld House, Sproty Rd,
Ratlated Latate, Mumbar - 400 038

T o up 225070 1207 ) 4005 52K

Lab b LN R CTPEURL R FRVTS L, PRV
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ACKNOWLEDGEMENT RECEIPT e

Pursuant to order dated 19/06/2023 passed by the Presiding Officer, DRT Ranchi in OA
No. 504 of 201S. the assignee ARC, being CFM Asset Reconstruction Pvt'Ltd hias handed
aver all the title deeds'in original to Sri Ajay Kumar Murarka, before the court itself to his
utmost satisfaction. After receivfgg of the title deeds from CFM ARC, Mr. ﬁj@?'l(r Murarka
heing the Managing Director of thé'borrower company, M/s. Bimaldeep Steel Pvt Ltd, has
no claim left with the assignee ARC.

Similarly, the CFM ARC also has no claim whatsoever against the borrower and
guarantors or corporate guarantors in connection with the present 0A No. 504 of 2015.

Both the sides are filling their respective withdrawal applicalﬁins before the DRT, Ranchi
in.OA No. 504 of 2015, CC No. 3 of 2016 and SA No. 58 of 2014.

This acknowledgement receipt is being made in 2 original copies.

e
fr e E

For Bimaldeep Steel Pvt Ltd For CFM Asset Reconstruction Pvt Ltd

¥ -q'*'.;

Managing Director Authorized Signatory Dt

For Bimaldeep Minerals Pvt Ltd

L 1’

Xongwime o8

§

iy
A
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IN THE HIGH COURT OF JHARKHAND AT RANCHI

[\

W. P. (S) No. 2421 of 2021

M/s. Bimaldeep Steel Pvt. Ltd., a company incorporated under the
provisions of the Companies Act, 1956, having its place of
business at Plot No. All, 12, 13, 14, 3% Phase Extension,
Adityapur Industrial Area, Saraikela Dist., Jharkhand-831013,
through its Director namely Ajay Kumar Murarka, Son of Sri Ram
Gopal Murarka, aged about 58 years, resident of Murarka House,
M.E. School Road, Near Rajasthan Sewa Sadan Hospital, Jugsalai,
P.O. & P.S. Jugsalai, Town Jamshedpur, District East Singhbhum
(Jharkhand) Petitioner
Versus

. Jharkhand Industrial Area Development Authority, through its

Managing Director, having his office at Namkum Industrial Area,
Samlong, Ranchi, P.O. Namkum, P.S. Namkum, District Ranchi

The Regional Director, Jharkhand Industriai Area Development
Authority, Adityapur Region, Vikas Bhawan, Adityapur,
Jamshedpur, P.O. & P.S. Jugsalai, Town Jamshedpur, District East
Singhbhum (Jharkhand) g ves Respondents

CORAM: HON'BLE MRS. JUSTICE ANUBHA RAWAT CHOUDHARY

05/03.07,2023

For the Petitioner : Mr. Rituraj Safalta, Advocate
For the Intervener : Mr, Prerana Jhunjhunwala, Adv.
1. Learned counsel for the parties are present.
2. Nobody appears on behalf of the respondent Nos. 1 and 2.
3.

This writ petition has been filed for the following reliefs: -

“a. For issuance of an appropriate writ, order or direction, directing
upon the Respondents, morefilty Respondent No. 2, to show cause as 1o
how and wnder what awthority of law, the land allomment of the
Petitioner Company pertaining 1o 8.00 acres and 5.00 acres, for
establishment of its industry, as well as the lease deeds pertaining
thereto have been cancelled and the security money deposited by the
petitioner has been forfeited, despite the matter being sub-judice and
there being an undertaking given by the Respondent No. 2, before the
Hon''ble Debt Recovery Tribunal, neither 1o dispossess nor transfer the
propertv any further.

b Conseguent upon showing cause if any, and on being satisfied that
the Respondents could not have cancelled the lease deeds pertaining 1o
the lunds allotted e the Petitioner Company for establishment of its
industry and coudd not have forfeited the security money deposited by
the Petitioner Company, during the pendency of the matter before the
Hon'bie Debt Recovery Tribunal and even after giving an undertaking,
the Order dated 27.03.2021 (Annexure-9), passed by the Respondent
No, 2 be quashed and set aside.

¢. For issnance of an appropriate writ, order or direction, directing
upon the Respondents, morefully Respondemt No. 2, to abstain from
issuing any order for allotnient of petitioner's land in favor of any third

' ﬂ,. | vur\; -6_,:}
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party, during the pendency of the matter before the Hon'bel Debt
Recavery Tribunal,
d. For issuance of any other appropriate writ(s)order(s)/direction(s) as
Your Lovdships may deem just and proper in the facts and .
circumstances of the case for imparting substaniial justice 1o the

Petitioner.”
4, Learned counsel for the pelitioner seeks permission to withdraw
this writ petition.
5. Learmmed counsel for the interveners has no objection to the
prayer made for withdrawal.
0. Accordingly, this writ pelition is dismissed as withdrawn.

s Pending interlocutory application, if any, is closed.

(Anubha Rawat Choudhary, J.)

Muslal

EXPIRY DATE
31.12.28
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: In The Court of the Presiding Officer,
Del:ts Recovery Tribunal, Ranchi,
Jharkhand -~
S.A. No- 58/2014

M/s Bimal Deep Steel Pvt. Ltd.
Vrs.

Allahabad Bank and Others ... Respondent

In compliance of order passed by the
Hon'ble Presiding Officer, Debts

Recovery Tribunal, Ranchi order dt.
12.01.2021 in T.A No- 16/2021 arising
out of S.A. 58/2014 1 am submitting
details of report in respect of the
: properties in question.

MOST RESPECTFULLY SHEWITH :-

L That your honor has passed an order on 12.01.2021 in I.A. No- 16/2021

arising out of:S.A. 58/2014 and appointed me as the Local Commissioner in

the matter to prepare the report in respect of the foliowing properties :-
Part- I

Village- Parwatipur

Thana No- 133

Thana- Seraikela

Distt.- Seraikella- Kharsawan

Corresponding to Industrial Plot No- AS(P), A6(P), A7, A8, A9, Al0,

Al1(P), A12(P) including Road, Near 3™ Phase Industrial Area, Adityapur,
Jamshedpur

Survey Plot No. Khata No.
112(P) 121

T

101

o Total Area 8 Acreas "—H\\
R

%..\ o h:....‘?/....k 3 1*.. /
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Boundary. .
According to Survey Map According to IndL. Map
North: 316(P) AS5(P), Ind. Road, 60".0" wide
South: 112 & 113(P) A-11(P), A-12(P) Ind. Road.
600" wide
East: 316 (P) Ind. - Boundary & Village
Krishnapur No.-132
West: 112(P) Ind. Boundary & Village
Parwatipur No.- 133
And
Mouza/Village- Parwatipur
Thana No- 133
Thana- Seraikela :
Distt.- Seraikella- Kharsawan
Corresponding to Industrial Plot No- 112(P), 110(P) and 112(P)
Survey Plot No. - Khata No.
112(P) 121
110(P) 122
112(P) 122
Total Area 5 Acreas
Boundary .
According to Survey Map According and Ind. Map
North: 112(P) A-11(P), A-12(P)
South: 112(P) . AIADA's Land
East: 110/P, 113/P ATADA's Land
West: 112(P) ATADA's Land

That the actual allotment of properties, mortgaged Land and my findings
are as follows:-

Position of land identified on site and marked as (a) (b) (¢).

(a) Industrial Plot No- A-1 1, A-12, A-13 and A-14, Area- 5.00 acre land
allotted vide allotment order No- 33 8/ADA dt. 31.03.2000,
possession given on 04.04.2000 to the Bimal Deep Steel Pvt. Ltd.

(b)  Industrial Plot No.- A-5(P), A-6(P), A-7, A-8, A-9, A-10, A-1 1(P) &
A-12(P) Area- 8.00 acre land allotted vide allotment order No-

761/ADA dt. 19.04.2004 and possession given on 29.06.2004 to the
Bimal Deep Steel Pvt. Ltd.

g0 ho..:_.s. ..... ol...!..:. e IOEUEU
Mo fo Apwlication on st page




The above plots are registered vide lea;se deeds in favors of ‘Bimal
Dcep Stcel Pvi. Ltd. and mortgaged to the concerned smottgagee
bank.

(¢) Survey Plot No. 111(P), 112(P) corresponding to Khata No.- 121
Mouza Parwatipur, Area- 4.67 acre land allotted vide allotment order
no- 1655/ADA. dt. 28.10.2004 and possession given on 09.12.2004 to
the Bu%g_l Deep SteelsPvt. Ittd,

= T

; ,.-'é-“'.n:-'f-cﬁr::-esg;ae--

bank.

That after obtaining order sheet dt. 12.01.2021 I have taken all necessary
measures and first issued intimation letter dt. 10.02.2021 dispatched on
12.02.2021 to the concern parties by speed post and informed them prior to
my site visit as fixed on 20.02.2021 at the plant site.
That the above said letter received by ail concerned parties on and between
15.02.2021 to 17.02.2021. ‘
The original copy of intimation
letter dt. 10.02.2021 along with
postal receipt dt. 12.02.2021 and
tracking report are annexed as
Annexure- 1 & 2.
That as per in@aﬁonletterlvisitad&the'p!wﬁnd@ﬂ._ concemedp
were also reached except CFM-ARC.

The original copy of participant
attendance dt. 20.02.2021 is

annexed as Annexure- 3

That the parties have provided me lease documents, allotment letters, sale
certificate etc to check the facts.

That I also enquired the matter at the office of Jharkhand Industrial Area
Development Authority at Adityapur along with Sri Yogen Mandi, Officer

Aga SRRy e . T
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of JIADA. Thercafter on perusal of above documents and physical

verification of plant 1 have come to the following conclusion:-

i)  That the entire land (a), (b), (c) are surrounded within one boundary
wall and one main gate is for ingress and outgress from the front of
land no- (b) area- 8.00 acre.

ii) That the land no- (a) is adjacent und behind the land no- (b) area 5.00

acre.

iii) That the land no- (c) is back side last plot ‘fr the area of1:67 acre and

land locked.

iv) ‘That the land (a), (b) and (c) are amalgamated within one boundary
wall. The plant office, plant and machinery installed on all three plots
(a), (b) and (c) prior to auction of property.

v)  As per the sale certificate dt. 18.09.2020 the plant and machinery item
no- 1 to 12 installed on plot no- (a) and (b).

The photocopy of sale certificate
dt. 18.09.2020 is annexed as
Annexure- 4

vi) The item no- 13 to 17 installed on plot no- (c). This plot is not a
mortgaged property, not registered yet as lease deed by AIDA but the
item no- 13 to 17 hypothecated to the bank installed on the plot no.-
©). |

vii) As such the subject matter of mortgaged property is only 8 + 5 = 13
acre but hypothecated/ charged properties of item no- 13 to 17 are
installed on 4.67 acre of land.

viii) That there is no approach road to the plot no- (c). The approach road
for the plot no- (a) & (b) amalgamated within and included area of
plot no- (a) & (b) for 13.00 acre only.

ix) That on my request the Regional Deputy Director of JIADA,
Adityapur issued a letter vide letter no- 393 dt. 26.02.2021 and
informed me through electronics mode and hard copy supplied by the
advocate of JIADA regarding status of all the land allotted to Bimal

.ge M.‘.S......oi ...... 1 - EsuEd
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Deep Steel Pvt. Ltd. As per the letter the plot no- (c) area- 4.67 acre is
disputed land and land is out of the planning of JIADA and may be
belongs to forest land as such only 13 acre of land is the subject matter

of TADA transferred land and rest land is out of the purview of
JIADA.

The JIADA letter dt. 26.02.2021

is annexed as Annexure- 3.
That disputed regarding measuring an asea— 4&7*&“"" e
between SARFAISI applicant, JIADA. and Forest Department. Now
the third party interest created with i.e. Auction purchaser/ CFM-ARC

because several movable machineries are installed over the landed

area (c) and in peaceful physical possession of the auction purchaser
namely G.M. Iron & Steel Co. Ltd.

Submitted as above.
Yours Faithfully

Al
Y

Anup Kumar Jha

Advocate.

(Local Commissioner)
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- IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P.{C) No. 2867 of 2021
With
LA. No. 5143 of 2021

M/s Bimaldeep Steel Pvt. Ltd., Adityapur Industrial Area, Saraikela, through its
Director, Ajay Kumar Murarka Petitioner

Versus
1. Jharkhand Industrial Area Development Authority, through its Managing
Director, Ranchi

2, The Regional Director, Jharkhand Industrial Area Development Authority,
Adityapur Region, Jamshedpur (East Singhbhum})

3. M/s GM Iron and Steel Company Limited, Kolkata {West Bengal), through its
authorized representative, Sri Tejpal Singh .. Respondents

CORAM
HON’BLE MR. JUSTICE RAJESH SHANKAR

-

For the Petitioner: Ms, Vishakha Gupta
For Respondent Nos.1-2: Mr. C, G. A. Bardhan

10/17.11.2022 _The present writ petition was initially filed for issuance of direction upon
the respondents, particularly, the respondent No.2, to show cause as to how
and under what authority of law, allotment of the land appertaining to Khata
No. 121, Plot Nos. 111-P, 112-p, Village-Parwatipur, P.S-Seraikella, Thana No.
133, District-Jamshedpur, measuring an area of 4.67 Acres made in favour of
the petitioner vide order No. 1655 dated 28.10.2004, having not been cancelled,
a third party interest could be created by putting the respondent No.3 in
posseassion of the same.

Subsequently, LA. No. 5143/2021 has been filed on behalf of the
petitioner seeking challenge to the order as contained in memo No. 1019/AR
Adityapur dated 07.09.2021 issued under the signature of the respondent No.2
whereby the said respondent has unlawfully cancelled the allotment order No,
1655 dated 28.10.2004 as well as Land Possession Certificate dated 09.12.2004
issued for the aforesaid land.

Mr. C. G. A. Bardhan, learned counsel for the respondent Nos. 1 & 2,
submits that the order dated 07.09.2021 sought to be challenged, has been
passed by the respondent No.2 during pendency of the present writ petition,
whereby the petitioner has been informed that while reviewing and scrutinising

the records by the respondents, it has been found that the plot in question is
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outside the planning map of the respondents and the same falls under the
Forest Department. Hence, the respondent No.2 has cancelled the allotment
order of the said land dated 28.10.2004 and the land possession certificate
dated 09.12.2004 issued to the petitioner. It is further submitted that the
petitioner has got alternative/statutory/efficacious remedy of preferring an
appeal before the Secretary, Department of Industries, Government of
Jharkhand, Ranchi against the impugned order dated 07.09.2021 passed by the
respondent No.2,

Having heard leamed counsel for the parties and keeping in view the
submission of learned counsel for the respondent Nos. 1 & 2 that the petitioner
has got alternative/statutory/efficacious remedy of preferring an appeal before
the Secretary, Department of Industries, Government of Jharkhand, Ranchi
against the impugned order dated 07.09.2021 passed by the respondent No.2, I
am not inclined to entertain the present writ petition on merit at this stage. The
petitlonér is however at Iib_erty to prefer an appeal against the said order before
the appeliate authority.

The present writ petition Is accordingly dismissed as not maintainable
with the aforesaid liberty.

Consequently, LA, No. 514372021 also stands disposed of.

Satishy- {RAJESH SHANKAR, J)
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compliance status

c me 12 Jul
to ro.ranchi-mef ~

From GM Iron & Steel Co. Ltd. Jharkhand
gmironjamshedpur@gmait.com

® «

To ro.ranchi-mef@gov.in

Date 12 Jul 2024 at 11:58 AM

Dear sir/madam
good morning

| we are submitting the point-wise
status of compliance with the conditions stipulated

in the environmental clearance letter issued by
the ministry vide letter no J-11011/641/2009-
IA.2(1) dated 17-01-2011 is given below

Thanks & Regards

€

GM Iron & Steel Company Limited
JHARKHAND PLANT

Adityapur

CIN: U27310WB2007PLC113656

P Save paper, Please don't print this email uniess jt is
necessary.

Disclaimer: The content of this email is classified as confidential
Internal Circulate Oniy

n the point wise reply of general condition with
attched documents and photograph.pdf

R
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GM li'on & Steel Company Lid.

CIN : U27310WB2007PLC113656 E-mail : gmsteelbbsr@gmail.com

PLANT-A11P A12P A13P AND A14, A5P AGP A7 A8 A9 A10 A11P, UL Phase, Industrial Area,
Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunti,Chandil{Opp. Mukhia Hotetl), Dist.Seraikella-Kharsawan,h.-832404
Ref. No-GMISCL/24-25

Dated-05/07/2024

The point-wise status of compliance to the conditions stipulated in the Environment
clearance letter Issued by the ministry vide letter No J-11011/641/2009-1A.2 (1) dated
17.01.2011 is given below:

Sl

Stipulated conditions

Status of compliance

Efforts shall be made to reduce RSPM levels in
the ambient air and a time bound action plan
shall be submitted. On-line ambient air quality
monitoring and continuous stack monitoring
fachities for all the stack shall be provided and
sufficient air poliution control devices viz.
Electrostatic precipitator (ESP) and bag fill etc.
shall be provided to keep tha emission {evels
below SO mg/Nm by installing energy efficient
technology

We have already installed Electrostatic
precipitator (ESP)in the plant and the
stack emissions are monitored
continuously and connected to the
CPCB server.

There is a single stack of 30 metres
height.

Already installed bag filters in the
project at various dust generation
machineries and location to reduce
dust emissions

As proposed, Electrostatic precipitator (ESP) shall
be provided to WHRB, FBC and DRI plants to coo
particulate emissions within 50 mg/Nm. Fume
extraction system shall be provided to induction
furnaces to control the emissions within the
prescribed standards.

Already ESP installed for the DRI plant

.,

The Natfonal Ambient Air Quality Standards
issued by the Ministry vide G.5.R. No. 826(E)
dated 16th November, 2009 shall be followed.

Already submitted reports on the
monitoring of the Ambient Air Quality
in the industrial plant.

.

Gaseous emission levels including secondary
fugitive emissions from all the sources shall be
control within the latest permissible limits issued
by the Ministry and regularly monitored.
Guidelines/Code of Prac issued by the CPCB shall
be followed. New standards for the sponge iron
plant issued by the Ministry vide G.S.R. 414(E)
dated 30th May, 2008 should be followed.

Already installed monitoring equipment
for continuous gaseous emissions
monitoring from the stack. This is being
transmitted to the CPCB and JSPCB
servers online. The stack emission
values have been mentioned at table
number 1,in the compliance to specific
condition no(1).values reported are
within the limits.

Fugitive emissions report is attached.

i)

BBSR Off, : N/4 - 157, IRC Village, Mayapalli, Bhubaneswar-751015, Odisha, Tel. : +91-674-2553045,
Kol. Off. : 7 Watarioo Street, 2nd Floor, Kolkata-700 069, Tel. ; +91-3)2248 2623, Fax : +91-332248
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GM Iren & Steel Gempan

CIN : U27310WB2007PLC113636 E-mail : gmsteelbbs,
PLANT-A11P A1ZP A13P AND A14, ASP AGP A7 AB A9 A10 A11P, (Il Phase, Industrial Area,

AX

Ltd L]

maftl.com

Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013
PLANT-Kurli, Khunti,Chandil{Opp. Mukhia Hotel),Dist.Seraikella-Kharsawan, Jh.-832404

the standard prescribed for the steel plants.

V. | Hot gases from DRI kiln shall be passed through | DRI kiln is passed through Dust settling

Dust Settling Chamber (D5C) to remove coarse chamber (DSC) and after burning
soiled and After Burning Chamber (ABC) to burn | chamber (ABC) to burn CO. The gas is
CO' completely and used in waste heat recovery later passes through the ESP ,10 fan and
boiler (WHRB). :I‘he gas.then shall be cleaned in the stacks, cleaned before leaving out
ESP before leaving out into the atmosphere into the at P
through 10 fun and stack 80,12 gHn0Sphere

VI. | Total water requirement shall not exceed 1,050 Drawing water from the 7 numbers of Tube
KLD. Efforts shall further be made to use wells for which the applications to the
maximum water from the rain water harvesting Ground water authorities vide letter
sources. Use of air cooled condensers shall be No.87296 dated 21.01.2023.
explored and closed circuit cooling system shall Water from the plant is directed into a
be provided to reduce water consumption and settling chamber in which the suspended
water requirement shall be modified accordingly. | particulate matter is removed and then the
All the effluent shall be treated and used for ash | clear water is recalculated and re-used in
handling, dust suppression and green belt the industry.
development. No effluent shall be discharged and | Sewage treatment plant work already
zero discharge shall be adopted. Sanitary sewage | started within 3-4 month we wil)
should be treated in specific tank followed by completed.
soak pit.

"viL. | Effort shail be made to make use of rain water We had provision for collection and
harvested. If needed, capacity of the reservoir storage for rain water. The water was
should be enhanced to meet the maximum water | being used in the project for purposes ke
requirement. Only balance water requirement water sprinkling over roads for dust
shall be met from other source. suppression, watering the plantations,

2 washing,. etc
However, it was noted that the project was
drawing water through the 07 nos. of bore
wells which are stated to have been made
by the earlier owner.

VIil. | Regular monitoring of influent and effluent Being complied
surface, sub-surface and ground water (including | (Attached flow- meter In & out section
chromite) should be ensured and treated with photograph with online data sheet
wastewater should meet the norms prescribed by and Test report is attached)
the State Pollution Control Board or described
under the Environment {Protection) Act, 1986
whichever are more stringent. Leachate study for
the effluent generated and analysis shall also be
regularly carried out and report submitted to the
Ministry’s Regional Office at Ranchi, SPCB and
CPCB.

1X, | The water consumption shall not exceed as per Being complied

BBSR Off. : N/4 - 157, IRC Village, Nayapalll, Bhubaneswar-751015, Odisha, Tel. : +91-674-2553043,
Kol. Off. ; 7 Waterioo Street, 2nd Floor, Kolkata-700 069, Tel. : +91-332248 2623, Fax : +91-332248 Q

G

S T
AN “, %
i / J
\_ A

7

226



GM Iren

& Steel €ampan

CIN ¢ U27310WB!UD?PLC113656 !-malllgmlteelbbs

X

Lid.

gmail.com

PLANT-A11P A12P A13P AND A14, ASP AGP A7 A8 A9 A10 A11P, lll Phase, Industrial Area,
Adityapur, Jamshedpur, Dlst. : Seraikella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunti,Chandil(Opp. Mukhia Hotet), Dist.Seraikelta-Kharsawan,Jh.-832404

X. | All the coal fines, char from DRI plant shall be We have AFBC Boller. Therefor coal fines
utilized in AFBC boiler of power plant and no char | and char from the DRI Plant is presently
shall be used for briquette making or disposed off | not being consumed in the AFBC boiler.
anywhere else. AFBC boiler shall be installed The plant does not have SMS plant in
simultaneously along with the DRI plant to ensure | operation. Presently, all the solid wastes
full utilization of char from the beginning. Scrap are being stored within the plant and
shall be used in steel melting shop {SMS) and partaly disposed to the vendors.
5MS slag and kiln accretions shal! be properly
utilized. All the other solid waste including
broken refractory mass shall be properly
disposed off in environment-friendly manner.

Xi. | Proper Utllization of fly ash shali be ensured as We have not CPP plant in the plant and
per Fly Ash Notification, 1999 and subsequent there is no generation of fly ash in the
amendment in 2019, plant.

Xil. | Vehicular pollution due to transportation of raw | Water sprinkling Is done by through water
material finished products shall be controiled. tankers to water on the roads. Water
Proper arrangements shall aiso be made to sprinklers installed near the loading and
control dust emission during loading and unloading sites. We have already increase
unloading of the raw material and finished the number of water sprinklers along the
product. raads as well as loading and unloading sites

XIil. | Al internal roads shall be black topped. The The project has made some parts of the
roads shall be regularly cleaned with mechanical | roads concrete and others required area
sweepers, A 3- tier avenue plantation using concrete road work already started, within
native species shall be the linked coal mines shall | 6-8 months we will completed. Presently,
be created within the unit cleaning is being carried out by means of

manual cleaning on every Sunday.

XIV. | Proper handling, storage, utilization and disposal | We have keeping ail raw materials within
of all the solid waste shall be ensured and regular | project area. However, proper systematic
report regarding toxic metal content in the waste | means of covering of materials by sheds or
material and composition, end use of solid by tarpaulin and storage of raw materials,
hazardous waste should be submitted to the with proper covering and measures to
Ministry's Regional Office at Bhubaneswar SPCB check spillage are to be adopted by us.
and CPCB.

V. | A time bound action plan shall submit to reduce | Submitting Time Bound Action Plan to
solid waste, proper utilization and disposal. reduce solid waste and its proper

utilization,
Pt
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XV1. 1

Risk and Disaster Management plan along with
the migration measures shaill be prepared and a
copy submitted to the Ministry's Regional Office
at Bhubaneswar, SPCB and CPCB within 3
months of issue of environment clearance

Partially complied

(Disaster management related planis
attached)

XL

As propased, green belt shall be developed In
33% of plant area as per the CPCB guidelines in
consultation with the DFO,

Already developed new green belt
plantations along the boundary and within
the plant. We have developed raising 33%
green belt as per the stipuiation.

(V1L

All the recommendations made in the Charter on

| Corporate Responsibility for Environment

Protection (CREP) for the Steel Plants should be
implemented.

Being complied

{Charter on Corporate Responsibility for
Environment Protection {CREP} is
attached)

XiX.

‘At least 5 % of the total cost of the project
shauld be earmarked towards the corporate
social responsibility and item-wise details along
with time bound action plan should be prepared
and submitted to the Ministry's regional Office at
Bhubaneswar. Implementation of such program
should be ensured accordingly in a time bound
manner.

Being complied
(Based Assessment Study and
Development of CSR report Is attached)

XX,

The company shall provide housing for
construction labour within the site with all
necessary infrastructure and facilities such as fuel
for cooking, mobile toilets, moblle 5TP, safe
drinking water, madical health care, créche etc.
The housing may be in the form of temporary
structures to be removed after the completion of
the

Being complied
{STP work already started, PO copy and
photographs is attached)

o\
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Adityapur, Jamshedpur, Dist. : Seraikella-Kharsawan, Jharkhand-831013

PLANT-Kurli, Khunti,Chandil{Opp. Mukhia Hotel), Dist.Seraikella-Kharsawan, Jh.-832404

General Conditions

The project authorities shall strictly adhere
to the stipulations made by the Jharkhand
Pollution Control (JPCB) and State Govt.

We have obtained CTO from the Jharkhand
State Pollution Cantrol Board vide letter No.
JSPCH /HOI RNC] CTO - 149971141 2023/516
dated 23/ 031 2023 which Is valid Up to
31/03/2025.

At no time, the emisslon shall exceed the
prescribed limits. In the event of failure of
any pollution control system adopted by
the unit, the unit shall be immediately put
out of' operatien and shall not be restarted
until the desired efficiency has been
achieved,

The reports on environment quality
monitoring provided by the project
proponents, Stack emission recorded is SPM
and the AAQ values are within the prescribed
limits.

(Test Report and Online data sheet is
attached)

No further expansion or modifications in |
the plant shall be carried out without prior
approval of the Ministry of Environment
and Forests. In Case of deviations or
alterations in the project proposal from
those submitted to this Ministry for
clearance a fresh reference shall be made
to the Ministry to assess the adequacy of
conditions imposed and to add additional
environment protection measures required,
if any

We have recently taken up the plants
We assured that project proponent to
comply with the stipulation.

iv.

The gaseous emissions from various progess
units shall conform to the load/mass based
standards notified by the Ministry on 19
May, 1993 and standards prescribed from
time to time, The State Board may specify
more stringent standards for the relevant
parameters keeping in view the nature of
the industry and its size and location

Assured to comply with the stipulation

The project authorities shall strictly comply
with the rules and regulations under
Manufacture, Starage and Import of
Hazardous Chemicals Rules 1989 as
amended In October, 1994 and January
2000.

We have already submitted copy of the
authorization from the Jharkhand State
Pollution Control Board vide Authorization
no. JISPCB/HOI RNC/ HWM-
16287064/2023/84 dated 12/12/2023 and
new application no- 18549020,
Dated16/02/2024. Already applied.
Application is still pending by JSPCB

g Ty
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Authorization from the JPCB shall be
obtained for collection, treatment, storage
and disposal of hazardous wastes.

SM.\ren.&Sien! Sempany, Lid.

Vi, He project authorities must strictly comply | The project authorities have submitted copy
with the rules and regulations with regard of the authorization from the Jharkhand State
to hand!ing and disposal of hazardous Pollution Control Board vide Assured to

wastes in accordance with the Hazardous Submit Authorization no.
Waste {Management and Handling) Rules, | JSPCB/HO/RNC/HWM16287064/2023/84

2003. Authorization from the pellution dated 12/12/2023.

Control Board must be obtained for New application no-~ 18549020,

collection | treatment /| storage | disposal | Dated16/02/2024. Already applied.

of hazardous wastes Application is still pending by JSPCB
VIl The overall noise level in and around the Being complied

plant area shall be kept well within the {Test Report is attached)

standards (85 dBA) by providing noise
Committee. Control measures including
acoustic hoods, silencers, enclosures etc. on
all source of noise generation. The ambient
noise levels shall conform to the standards
prescribed under Environment {Protection)
Act, 1989 [viz, 75 dBA (day time) and 70

dBA (night time). .
VilL. The company shall develop rain water Being complied
harvesting structures to harvest the rain (Attached photographs rain water
water for utilization in the lean season harvesting structure for collection and a

besides recharging the ground water table reservolr for its storage for use which

requires regular maintenance

IX.: | Occupation Health shall Surveillance of the | Being complied
workers shall be done on a regular basis {Attached information relating to the
:nd records maintained as per the Factories | Occupational Health Surveillance carried out.)
ct.
¥, The project proponent shall also comply Being complied
with all the environmental protection
measures (We have complied with all the

environmental protection measures)
Xl. A separate Environmental Management Cell | Being complied
equipped with full-fledged laboratory

facilities shall be set up to carry out the We have submit appointment letter with
environmenftal m'anagement and name and contact number.
Tl TS Sudhanshu Prakash -9108121695

XU, As proposed, Rs. 6047.00 Lakhs and Rs. Partially complied

969.00 Lakhs shall be earmarked towards

total captain cost and recyrring cost/annum
4 Q
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PLANT-Kurli, Khunti,Chandil(Opp. Mukhia Hotetl),Dist.Seraikel{a-Kharsawan,.Jh,-832404

for environmental pollution controi
measures and judiclously used to
implement the conditions stipulated by the
Ministry of Environment and Forest as well
as the State Government. A time bound
implementation schedule shail be
implermnent all submitted to the Ministry
and its Regional Office at Bhubaneswar to
implement all the conditions stipulated
herein. The funds so provided shall not be
diverted for any others purpose.

We have attached action plan for project
proponents with implementation
schedule to Regional Office, MOEF&CC

Xiit,

A copy of clearance letter shall be sent the
proponent to concerned panchayat, Zila
Parishad/Municipal Corporatlion, Urban
Loca!l Body and the iocal NGO, if any from
whom suggestions/representations, if any
were received while processing the
proposal. The clearance letter shail also be
put on the wehsite of the company by the
proponent.

Being complied

We have attached copy of NGO regarding
clearance action plan for project
proponents with implementation
schedule to Regional Office, MOEF&CC

XIv.

The project proponent shall upload the
status of compliance of the stipulation
environment clearance conditions,
including results of monitored data their
website and shall update the same
periodically. It shall simuitaneously be sent
to the Regional Office of the MOEF, the
respective Zonal Office of CPCB and PPCB.
The criteria pollutant levels namely; RSPM
{PM 2.5 and PM 10) 502, NOx (ambient
levels as well as stack)

Being complied

{Copy Attached)

XV.

The project proponent shall also submit six
monthly reports on the status of
compliance of the stipulated envirenmental
conditions including result of monitored
data (both in hard copies as well as by e-
mail) to the Regional Office MoEF&CC. of
MOoEF, the respective Zonal Office of CPCB
and the JSPCB. The Regional Office of this
Ministry/CPCB/ISPCB shall monitor the
stipulated conditions.

Being complied

(Copy Attached)

Xvi,

The Environment Statement for each
financlal year ending 31st March in Form v
as is mandated to be submitted by the

Being complied

‘\%\
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project proponent to the concerned State
Pollution Control Board' as prescribed
under the Environment (Protection) Rules,
1986 as amended subsequently, shall also
be put on he website of the company along
with the status of compliance of
environmental conditions and shall also be
sent to the

XVIL. The project proponent shall inform the Being complied
public that the project has been accorded
environmental clearance by the Ministry
and copies of the clearance letter are
available with the JSPCB and may also be
seen at the website of the Ministry of D. «
industry, M/s GM Iron and Environment
and Forests at http:/envfor.nic.in This shall
be advertised within seven days from the
date of issue of the newspapers that are
widely circulated in the region of which one
shall be in the /vernacular language of the
locality concerned and a copy of the same
should be forwarded to the reglonal office.
VI Project authorities shall inform the Regional Being complied
Dffice as well as the Ministry, the date of
financial closure and final approval of the {Copy Attached)
project by the concerned authorities and
the date of commencing the land
development work.

Thanking You
For G.M IRON & STEEL CO.LTD

Sudhanshu Prakash %ﬁa’g
{Authorised Signatory) /e,
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TEST REPORT
Test Report No. : ELES/RAN/2024/2948 Report Relense Date @ 02.,05,2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s GM Iron & Steel Company Ltd. | Sample Ref, No. : ELES/RAN/2024/AA2851
Location : Near Main Gate
Address : At- Adityapur Industrial Area, Sampling Date :23.04.2024 to 24.04.2024
Phase- 3, Sample Received Date | : 26.04.2024
Dist- Saraikela- Kharswan, Type of Sample : Ambient Air
Sampling Procedure : ELES/DOC/SMPL/02
Plant Status : Operational Sampling Done By : ELES Pvt. Ltd.
Period of Analysis | : 26.04.2024 to 29.04.2024 Sampte Condition : Sealed & Preserved
METEORCLOGICAL INFORMATION
1 | Averape Temperature (°C) :33 2 | Barometric Pressure (mmHg) : 745
3 | Relative Humidity (%) : 59 4 | Weather Condition : Clear
Discipline : Chemical Group : Atmospheric Pollution
Parnmeter Unit Test Protocol Result Regulatory Limit
Particulate Matter (PM10) ng/m’ IS 5182 (Part- 23): 2022 94 100 (24hrs)
Particulate Matter (PM2.5) pg/m® IS 5182 (Part- 24): 2019 55 60 (24hrs)
Sulphur Di-Oxide (SO») pglm3 IS 5182 (Part- [1/Secl); 2023 12.5 80 (24hrs)
Nitrogen Di-Oxide (NO;) |.lglm3 1S 5182 (Part- 6): 2022 34.1 80 (24hrs)
]
, (ke
¥ (ot —'r —:lmvrv-ﬂ
Reviewed by Arnthorised Signatory
AKASH KUM AR ***4*End of Report**** Or. Deependra Kurar Sing, ..
Quality Managar Ph. D Environmental Engg.
ELES PVT LTIS ELES Pvt. Ltd. Technical Manar- -
Page1of1

Test Report. 15 1ssucd by the Laboratory wnder Generml Terms and Conditions, only on Campany lettcr head in pre-opproved format. The results
:;:I:ugﬁf\u?::q}:r:::n refer nrp::lnms only 1o ):Im Jobfanalysis duac hy the Laboratory unly. The information stated on the Tc._st Repott reflects the ﬂnldings done by the
Laboratory ot the time of involvement only and within the limits of client’s mstructions. The Laboratory is responsible for all the information or dotn provided on the repart,
except the information which 15 provided by the client, The Report cannot be reproduced except in full end any part of |hc report is not mkcn_cul of context, withoul prior
writien appeoval of the Laborsory. The Report in full or m part shall nat bc published, nd\'um_se. used for nnyllcgnl actions unless prior permission has been scct_lred fro.:ne
the Management of the Labatzlory. Atenuion is drawa to the limitation of lishilly, compensation and Jurisdiclion issues, Any vnauthorized n!:cmuon & folsification ol
contzl or sppeatunce of the Test Report is unlowful and offenders may be prosccuted to the fullest extent of the law. All the samples ate retained for 30days from the Date
of releasefissuc of the Test Report, The samples from Regulatory bodics are 1o be retamed os specified. Any ype orDbscr'vntlouf or Comphants rcgmdmg the _Repoﬂs shall
be done within 15days fron the Date of Test Report rekeasedfissued. After the tme period stated before, no complainis will be accepted. The entire Timo sche ute
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menttaned in ‘Test Heport 1 m 2dhours Tormat, Abbreviahon uscd: N/A (Not Applicable). BOL (Below Detection Linw), LDI. (Lower Detection Limut) e
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TEST REPORT
Test Report No. : ELES/RAN/2024/2949 I Report Relense Date 1 02.05.2024

CUSTOMER DETAILS SAMPLE DETAILS
Customer Name + M/s GM Iron & Steel Company Lid. | Sample Ref. No. : ELES/RAN/2024/AA/2852
Location : Near South East Corner
Address : At- Adityapur Industrial Area, Sampling Date : 23.04.2024 t0 24.04.2024
Phase- 3, Sample Received Date | : 26.04.2024
Dist- Saraikela- Kharswan. Type of Sample : Ambient Air
Sampling Procedure : ELES/DOC/SMPLA)2
Plant Status : Operational Sampling Done By + ELES Pyvt. Ltd.
Period of Analysis | : 26.04.2024 to 29.04.2024 Sample Condition : Sealed & Preserved
METEOROLOGICAL INFORMATION
| | Averape Temperature (°C)  : 33 2 | Barometric Pressure (mmHg)  : 745
3 | Retative Humidity (%) : 59 4 | Weather Condition : Clear
Discipline : Chemieal Group : Atmaospheric Pollution
Parameter Unit Test Protocol Result Regulntory Limit
Particulate Matter (PM10) ngfm® IS 5182 (Part- 23): 2022 86 100 (24hrs)
Particulate Malter {PM2.5) ].Lglm"‘ 1S 5182 (Part- 24): 2019 47 60 (24hrs)
Sulphur Di-Oxide {SO) J.tg/mJ 1S 5182 (Part- [1/Secl): 2023 11.7 80 (2dhrs)
Nitrogen Di-Oxide (NO3) j.!.glrrlJ IS 5182 (Part- 6): 2022 304 80 (24hrs)

) @’J"

Reviewed by Autharised Signatory
AKASH KUMAR ****End of Reporth™** Dr. Deependra Kumar Sinha
Quality Managzr bh. D Environmental Engg.
ELES PVT. LTD. <LES Pyt Ltd. Technical Manager
Page1ofl

“'he Document stated as Test Report, 1s issued by the Luboratory under General Terms ond Conditions, enly on Company letter head In pre-opproved format. The resulis
shown in the Test Report refer or relates only to the jobfanulysis done by the Laboratary only. The information stated on the Test Report refleets the findings done by the
Laboratory ot the time of involvemant only and withm the limits of clicnt’s instructions, The Laborulory is responsible for ali the information or data provided on the report,
excepl the information which is provided by the elient. The Report cannot be reproduced except in Tull and any part of the report is not taken out of context, without priot
writien approval of the Laboratory, The Report i full or in part shall not be published, advertise, used for any legal actions unless prior permission has been secured from
the Monagement of the Laborutory Atiention 1s drawn to the limitation of liability, compensation and jurisdiction issucs, Any unanthorized alteration & falsification of the
comtent or appearanee of the Test Report is unlowful and offenders ruy be proseculed to the fullest extent of the low, All the samples ore retained for 30days from the Date
of releasefissuc of the Test Repon, The sampies from Regulatory bodies ans 10 be retnined as specified. Any 1ype of Obscrvations or Complaints regarding the Reports shall
be done within 13days rom e Date of Test Report relensediissued. Afer the lime poriod stated before, no complnints will be necepied. The entite Time schedule
nenuoned in Test Repert ss i 24hours format. Abbreviation used; NIA (Not Applicable). DL {Below Detection Limut), LDL (Lower Deteetlon Limit)
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TEST REPORT
Test Report No. : ELES/RAN/2024/2950 Report Relense Date  : 02,05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : Mfs GM Iron & Steel Company Ltd. | Sample Refl No. : ELES/RAN/2024/AA/2853
Location ¢ Near West Corner
Address - At- Adityapur Industrial Area, Sampling Date :23.04.2024 10 24.04.2024
Phase- 3, Sample Recelved Date | : 26.04.2024
Dist- Sargikela- Kharswan. Type of Sample : Ambient Air
Sampling Procedure : ELES/DOC/SMPL/02
Plant Status : Operational Sampling Done By : ELES Pvt. Litd,
Period of Analysis | : 26.04,2024 to 29.04.2024 Sample Condition : Sealed & Preserved
METEOROCLOGICAL INFORMATION
1 | Average Temperature (°C) :33 2 | Barometric Pressure (mmHg) : 745
3 | Relative Humidity {%) 1 59 4 | Weather Condition : Clear
Discipline : Chemical Group : Atmospheric Pollution
Parameter Unit Test Protocol Result Regulatory Limit
Particulate Matter (PM10) ;,tglm3 [S 5182 (Part- 23): 2022 79 100 (24hrs)
Particulate Malter (PM2.5) T glm:’ IS 5182 (Part- 24): 2019 43 60 (24hrs)
Sulphur Di-Oxide (SO») pg/m’ 1S 5182 (Part- 11/Sec1): 2023 10.5 80 (2dhrs)
Nitrogen Di-Oxide (NO3) p.glm3 IS 5182 (Part- 6): 2022 283 80 (2dhrs)
(ke
- :
_’IL-J —teher==u /ey i
Reviewed by Atithorised Signatory
AKASH KUMAR #***End of Report™*** [y Degpendra i{umar Sinha
Quality Managzr h, D Environmental Engg.
ELES PVT. LTD. ELIS Pyt Lid. Technical Manager
4
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The Document stated as Test Report, 15 issued by the Loboratury under General Terms and Conditions, only on Company letter head
shown in the “Test Report refer or relaies omly 10 the job/unalysis done by the Labaratory only. The informoation stated on the Test Report
Laboratory at the time of involvement only amd within the limils of cliem's mstruchons, The Labomtary is responsible for all the infermation
cxcept the information which is provided by the elient, The Report cannot be reproduced cxeept in full and any part of the report is not token
wrillen approval of the Laboratory. The Report m full or in part shall rot be published, advertise, uscd for ony legal actions unless prior Peg Trom,
the Management of the Lubaraiury. Attention is drawn lo the limitation of tability, compensation and jurisdichen issues, Any unauthorized & llsifienfoof fhe
content ar appearance of the Test Report is unlaw/il ond uffenders may be prosecuted to the fullest extent of the law, All the samples are retained for 30dayidfom |
of relensefissue of the Test Report. The samples from Regulatory badies are 10 be remincd as specified. Any type of Observations or Complaints regarding the Re &l
be done within 15days from e Date of Test Repon released/issued. After the time period stoled before, no comphiints will be accepied. The entire Time sehedule
rnentioaed in Test Report is in 24hours format Abbreviztion wsed: N/A (Not Applicable), IBDL (Below Detection Limit); L.DL (Lower Detection Limit)
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TEST REPORT
Test Report No.  : ELES/RAN/2024/2951 Report Release Date  : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s GM Iron & Steel Company Ltd. | Sampling Date :23.04.2024 to 24,04.2024
Sample Received Date | : 26.04.2024
Address : At- Adityapur Industrial Area, Type of Sample : Ambient Noise
Phase- 3, Sampling Procedure : ELES/DOC/SMPL/03
Dist- Saraikela- Kharswan. Sampling Done By : ELES Pvt. Ltd.
Plant Status : Operational Period of Analysis :26.04.2024 to 29.04.2024

METEOROLOGICAL INFORMATION

1 | Average Temperature (°C) :33 2 | Barometric Pressure (mmHg) :745
3 | Relative Humidity (%) 159 4 | Weather Condition : Clear
Discipline : Chemical Group : Atmospheric Pollution
Location Unit | Test Protocol Result Regulntory Limit
Near Main Gate Lo Livtin Leg
-9
Sample 1D: GBUR Y| §1S 2089: 2020 74.2 40.9 68
ELES/RAN/2024/AN/2854 .
] 75dB
Near South East Corner Lo Livtin Leq Day Tgmi
dB IS 9989: 202
Sample 1D: () 1 e 382 65 70 d&B(A)
ELES/RAN/2024/AN/2855 Night Time
Near West Comner LMo Lmin Leg
- 202
Sample ID: JE(L)Y|1S 2989- 2020 68.9 39.5 62
ELES/RAN/2024/AN/2856
)l
ﬁusjuzzlahnq_-f é\j&\n,_
Reviewed by Aunthorised Signatory
AKASH KUMAR M**End of Report**** Iy Degpendra Kumar Sinha
Quality Managzar Ph. D Environmeniz) Engg.
ELES PVT. LTD. ZLES Put. Ltd. Technical Manager

Pagelof1
The Docunient stnted as Test Repord, is jsseed by the Laboratory under General Terms ond Conditions, only on Compuny ketter head in pre-approved format. The
resuhts shown in the Test Repont refir of relates only 1o the job/onalysis done by the Laborntory only, The information stated on the Test Report reflects the findings
done by the Leboratory ot the time of involvenune enly nnd within the {imits of €lient’s instrections. The Laboratory is responsible far ol the information or data
provided on the report. excepl the inforntation which is provided by the efient. The Report connol be reproduced except in fall and any pert of the report Js not taken out
of context, without privr wrillen spproval of e Labomtory. The Report in full or in paut shall not be published, ndvertise, used For any legal nctions unless prior
permission hos been secured from the Management of the Laboratory. Allention is drawn to the limitation of Nobility, compensation and jurisdiction fssues. Any
upantherized alleration & falsificntion of the content or appearance of the Test Report is unlowful and offenders may be prosezuted to the Mullest extent of the law. All
the somples arc retained For 30days from the Date of releascfissue of the Test Report. Thie samples from Regulatory bodies ane 10 be retained as specified. Any type of
Observations or Complaints reparding the Repons shall be done within 15days from the Date of Test Report releasedfssucd, Afier the time period stated before, no
complaints will be nccepicd. The entire Time schedule mentioned in Test Repont is in 24hours format, Abbreviation used: NJA (Not Applicable); BDL (Bclow
Detection Limit), LDL {(Lower Detection Limit).
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TEST REPORT
Test Report No. : ELES/RAN/2024/2952 Report Release Date  : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : Mfs GM Iron & Steel Company Ltd. | Sample Ref. No. : ELES/RAN024/FA2857
Location : Near Conl Storage Area

Address : At~ Adityapur ludustrial Area, Sampling Date :25.04.2024

Phase- 3, Sample Received Date | : 26.04.2024

Dist- Saratkela- Kharswan. Type of Sample  Fugitive Air

\ Sampling Procedure : ELES/DOC/SMPL/02
Blantstoius [Operations. Sampling Done By | : ELES Pt. Ltd.,
Period of Analysis | : 26.04.2024 to 29.04.2024 Sample Condition : Sealed
METEOROLOGICAL INFORMATION
1 | Average Temperature (°C) _ : 43 2_| Barometric Pressure (nmHg)  : 745
3 | Relative Humidity (%) 262 4 | Weather Condition : Clear
Discipline : Chemical Group : Atmospheric Pollutior
Parameter Unit Test Protocol Result

Suspendcd Particulate Matter {SPM} ung’ 18 5182 (Part-4): 2019 1149

Ll Prits

Reviewed by Authorised Signatory
AKASH KUMAR w*+*End of Report™** B, Deependra Kurar Sinha
Quality Managzr Ph. D Environmenta! Ergg
ELES PVT. LTD. #LES But, Ltd, Technical Maiarzr
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slated s Test Repon, is issucd by the Loboratory under General Terms ond Conditions, only on Comipnny letter hiead in pre-approved fosmot The
::tlmm :n the Test Report pr:l‘er or relutes o’nly to the job/analysis done by |hc_Lnbomnq- m_:ly. The information s!nlcd on the Test Report rpllecls the findings
donc by the Loboratory at the time of involvement only ond within the limits of client’s instructions. The Laboratory is responsible for all the information or dota
provided on the reporl, except the infomyation which is provided by the client. 'The Report cannot be reproduced except in fildl nnd any part of the report s not taken out
of context. without prior writren approval of the Laborntory. The Report in full or in pant shall not be published, advertise, used for any lc.gal. nglions unless prior
permission has been seeured from Uie Management of the Laboratory. Altention is dmwn to the limitolion of liability, compensation and jurisdiction issucs. Any
unauthorized alleration & falsification of the conlent or appesrance of the Test Report is untowful and offenders may be prosccuted to the fullest extent of the law. All
the samples arc relsined for 30days from the Date of relensefissue of o Test Reporl. The samples from Regulatory bodies arc 10 be rr:lnln_ed as specified. Any type of
Observations or Complaints regarding the Reports shall be donc within 13days from the Datc of Test Report released/issued. Afier the time period stated before, no

complaints will be accepled, The entine Time schedule mentioned in Test Report is in Z4hours format. Abbreviation uscd: N/A (Mot Applifgbll: ; low
Detection Lim:LDL {Lower Delection le). - " | /1Y K . : .
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TEST RE 'ORT
Test Report No. : ELES/RAN/2024/2953 ‘Report Release Date  : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s GM Iron & Stee] Company Ltd. | Sample Ref. No. : ELES/RAN/2024/FA/2858
Location : Near Iron Stock Area
Address : At- Adityapur Industrial Area, Sampling Date +25.04.2024
Phase- 3, Sample Received Date | : 26.04.2024
Dist- Saraikela- Kharswan. Type of Sample : Fugitive Air
\ - Sampling Procedure : ELES/DOC/SMPL/02
Plant Status : Operationa Sampling Done By : ELES Pvt. Ltd.
Period of Analysis | : 26.04.2024 to 29.04.2024 Sample Condition : Sealed
METEOROLOGICAL INFORMATION
1 | Average Temperature (°C) :42 2 | Barometric Pressure (mmHg)  :745
3 | Relative Humidity (%) : 60 4 | Weather Condition : Clear
Discipline : Chemienl Group : Atmospheric Pollution
Parameter Unit Test Protocol Result
Suspended Particulate Matter (SPM) pg/m’ IS 5182 (Part-4): 2019 816

i gl

Reviewed by Authorised Signatory
e PP ; I
AKASH KU M’L}R gat clRepor Dr. Deependra iumar Sinha
Quality Manager Ph. D Environmenta! Engg.
ELES PVT. LTD. ZLES Pt Ltd. Technical Manags
Page 10of1

The Document staled as Test Report, is issued by U Laboratory under General Terms end Conditions, anly on Company letter head in pre-npproved formal, The
results shown in the Test Repon refer or relntes only to the job/onalysis done by the Laboratory only. The information sinted on the Test Report reflects the Gindings
done by the Laboratory ot the time of involvement only end within the limits of client’s instructions. The Labortory is respensible for all the information or detn
provided on the report, except the information which is provided by the client. The Repert eannol be reproduced except in full and any part of the repor is not teken out
of context, wilhout prior wtitten spproval of the Laboratory. The Report in full or in part shall not be pubtished, ndventise, used for any legal actions unless prior
permission has been secured from the Management of the Laborntory. Attention is drawn to the limitation of liobility, compensation and jurisdiction issues, Any
unztthorized altcration & Misificmion of the content or eppearance of the Tesl Report is untawful and ofiinders may be prosecuted to the fullest extent of the Jaw, All
ihe snmples are retnined for 30days from the Date of relensefissue of the Test Repon. The samples from Regulatery bodics are o be relained os specified. Any type off
Observations or Complaints regarding the Reports shall be done within 15days from the Date of Test Report released/Issued, Afler the time period stated before, no

complninte will he sccepied. The entine Time schedule mentioned in Test Report is in 2dhours format. Abbreviation used: N/A (Mol Applicablc); DDL (Below
Detection Limit); LDL (Lower Deiection Linit). R

o/ no

| = [Regd. No.-13802/18) 3>
\ EXPIRY DATE
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TEST REPORT
Test Report No. : ELES/RAN/2024/2954 Report Release Date @ 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Naine : M/s GM Iron & Steel Company Ltd. | Sample Ref, No. : ELES/RAN/2024/FA/2859
Location : Near Raw Material Stock Area
Address : At- Adityapur Indostrial Area, Sampling Date :25.04.2024
Plrase- 3, ] Sample Received Date | : 26.04.2024
Dist- Saraikela- Kharswan. Type of Sample : Fugitive Air
i onal Sampling Procedure : ELES/DOC/SMPL/02
Plant Status ; OpeTations Sampling Done By : ELES Pvt. Lid.
Period of Analysis | : 26.04.2024 to 29.04.2024 Sample Condition « Sealed
METEOROLOGICAL INFORMATION
| | Average Temperature (°C) :42 2 | Barometric Pressure (mmHg) :745
3 | Relative Humidity (%) : 60 4 | Weather Condition : Clear
Discipline : Chemical Group : Atmospheric Pollution
Parameter Unit Test Protocal Result
Suspended Particulate Matter (SPM) pg/m’ 1S 5182 (Part-4): 2019 986

ARl t@r’i"'

Reviewed by Authorised Signatory
AKASH KUMAR xww*End of Report****  Dr Deependra Kumar Sinha
Quality Managr Ph, D Environmentel Engg.
ELES PVT. LTD ELES Pvt, Lid, Technica! idaner .+
Page 1 of1

The Document stated zs Test Repon, is issued by the Laboratory under General Terms and Conditions, only on Company letter head In pre-approved format. The
results shown in the Test Repont refer or relates oaly o the joblanalysis done by the Laboratory only, The information stated on the Test Report reflects the findings
dong by the Loberatery ot the dme of involvement only and within the limits of client’s instructions, The Leboratory is responsiblc for all the information o data
provided on the repor, exce the information which Is provided by the client. ‘The Report comiot be repraduced except in full snd any part of the report is pot taken out
of context, without prior writlen approval of the Laboratory. The Report in full or in pant shall not be published, ndvertise, used for any legal actions unless prior
permitssion has been seoured from the Management of the Laboratory. Atkention is drawn 10 the limitation of linbility, compensation and jurisdiction fssucs. Any
unauthorized alteration & flsification of the coalent or sppearance of the Test Report is unlawful and offenders may be proseculed to the fullest extent of the law. All
Ihe samples are retained for 304ays from the Date of neleuscfissue of the Fest Report, The semples fram Repgolatory bodles en to be retained as specificd. Any type of
Ohservations ar Complainms regarding the Reparts shalt he done willitn 15ays from the Date of Test Report relensed/issued. Aler the lime, period stated beforc, no
complaints will be oecepled, The entire Timte schedule meationed in Test Report is in 24hours format, Abbreviation uscd: N/A [T ;
Deection Limity: LOL (Lower Detection Limit). o 3
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TEST REPORT
Test Report No. ¢ ELES/RAN/2024/2955 Report Release Date : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name - M/s GM Iron & Stecl Company Sample Ref. No. : ELES/RAN/2024/SM/2860
L. Location : Near Kiln
Address : At- Adityapur Industrial Area, Sampling Date :25.04.2024
Phase- 3, Sample Received Date | : 26.04.2024
Dist- Saraikela- Kharswan. Type of Sample : Flue Gas
) Sampling Procedure + ELES/DOC/SMPL/02(A)
Plant Status : Operational Sampling Done By : ELES Pvt. Ltd.
Period of Analysis | : 26.04.2024 to 01.05.2024 Sample Condition : Senled& Preserved
GENERAL INFORMATION
1 | Particular of the Plant : Iron & Steel
3 | Emission Due to : Burning of Coal
3 | Stack Connected to : ESP
4 | Material of Construction of Stack 1 MS
5 | Stack Height from Ground Level (m) 140
6 | Height of Smmpling Port from Ground Level (m) :30
7 | Inner Diameter of Stack at Sampling Point (m) : 1.5
8 | Shape of the Stack : Circular
9 | Working Load of the Stack 1 N/A
10 | Pollution Control System : ESP
11 | Ladder & Platform : Permanent
FUEL CHARACTERISTICS DETAILS
I | Type of Fuel Used : Coal
2 | Fuel Consumption : N/A
3 | Calorific Value of Fuel (Kcal/Kg) ‘N/A

Page1of2

“Ihe Document stated as Test Repor. 15 issucd by the Loboratory under General Terms ond Cenditions, only on Company letter head in pre-approved format, The
cesults shown in the Test Report refer or rcltes onty to 1l job/unolysis done by the Laboratory only. The information staled on the Test Report reflcets the findings
done by the Laborsiory at the time of involvement only and within the limits of client’s instructions, The Laboratory is responsible for ol the information or data
provided on the repurt, except the information which is provided by the cliem. The Report cannol be reproduced except in full and ony part of the report is ot tnken out
of context, withoul prior writien approval of the Laboratory. The Report in Rl or in pant shall not be published, advertise, used for any legnl actions unless prior
permission has been secunad from the Monagement of e Loborntory. Atiention is drawn to the limitation of linbility, compensation and jurisdiction issucs. Any
pnauthurized plieration & fulsification of the contenl or appearance of the Test Report is unlawful and offenders mny be prosecuted to the fullest extent of the Jaw, All
the samples are retnined for 30days from the Date of relensefissue of the Test Repon. The sumples from Regulatory bodies are 1o be retained as specified. Any type of

fec, no

Obscrvttions or Complaints regarding the Reports shall be done within 15duys from the Dnle of Test Report relcasedfissued. Afler the time period stmedts
complaints will be accepted. The entire Time schedule mentioned in Test Report is in 24hours format, Abbrevintion used: NZA (Mot Apphcp hK aui'r. =, i

Detection Limity. LDL (Lover Dtection Limit). ¥
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TEST REPORT
Test Report No. : ELES/RAN/2024/2955 Report Release Date : 02.05.2024
Discipline : Chemical Group : Atmospherie Pollution
Parnmeter Unit Test Protocol Results
Particulate Matter (PM) mg/Nm’ IS 11255(Part-1): 2023 45
Sulphur Di-Oxide (SO3) mg/Nm’ US EPA 6C: 2017 181
Oxides of Nitrogen (NO,) mg/Nm? US EPA 7E: 2020 57
Flue Gas Temperature oC IS 11255 (Part-3): 2018 134
Barometric Pressure mmHg 1S 11255 (Part-3): 2018 745
Velocity of Flue Gas m/sec 18 11255 (Part-3): 2018 8.58
Quantity of Gas Flow Nm’/hr IS 11255 (Part-3): 2018 37250

BN I ke

Reviewed by Authorised Signarory
AKASH KUMAR **<4End of Report™**  nr Dagpendra Kumar Sinha
Quuality Managzr Ph. D Eavisonmental Engg.
ELES PVT. LTD. LES Pyt, Ltd. Technical Mananz:
Page2 of 2

Test Report. Is issucd by the Laboratory under General Terms and Conditfens, onfy on Company letter licad in pre-approved format, The
2::2?:::::‘ ‘mﬂl:l‘::"ll‘::l Ri:m:?culgr or relutes n’My ] lhcjob!n?mysis done by the Loboratory only, The informution s.lnll:d on the Test Report t_eneas the findings
done by the Laboratory at the time of involvenient only and within the limits of client®s mstnuctions. The Luboratory is responsibie for all the information or data
provided on the report, eacept the information whiclt is provided by the clicni, The Report cimnot be n:pruducu_l except in fsll and nny part of the report is nol teken owt
of context, without prior weitten approval of the Laborstory. The Report in full of in part shall not be published, n_d}-:rtlsc. used ﬁgr my Ie_gnl actions unless prior
permission has been securcd from the Management of the Laboralory. Attention is drown to the limitation of liabilily, compensation and jurisdiction issues. Any
unnutbarizd alieration & falsficanon of the content or appenrance of the Test Report is untawlul and offenders may be prosecuted to the fullest extent of the faw. All
the somples fire retnined for 30days from the Date of relenscefissue of the Test Reporl The samples from Regulatory bodies ore 1o be relained s spccmcd. Any ype of
Ohservations or Complaints regardmy the Reports shall be done within 15days from the Dote of Test Report released/Tssued. Afler the time perivd stated before, no
complomis will be neeepied, The entire Time schedule mentioned in Test Report 1 m 24hours fennnt, Abbreviotion used: NFA (Not Applicable); BDL (Below
Detection Limit); LDL {l.ower Derection Limit),
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TEST REPORT
Test Report No. : ELES/RAN/2024/2956 Report Release Date  : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s GM Iron & Steel Company | Sample Ref. No. : ELES/RAN/2024/SW/2861
Ltd. Sampling Date :25.04.2024
. \ Sample Received Date | : 26.04.2024
- 5 t I
Address H l?]:a sﬁ:-itsryapur Industrial Area, Type of Sample P v
Dist- Sa;aikela- Kharswan. Source of Sample : Cooling Tower
Sampling Procedure : ELES/DOC/SMPL/01
Plant Status : Operational Sampling Done By : ELES Pvt, Ltd.
Period of Analysis | : 26.04.2024 to 01.05.2024 Sample Condition : Scaled & Preserved
Discipline : Chemical Group : Water Tolerance Limits
as per IS 2296-1992
Parameter Unit Test Protocol Result Class C
{Intand Surface YWater)
pH (at 24.6°C) - IS 3025 (Part 39): 2021 6.63 6.5-8.5
Turbidity NTU 1S 3025 (Part-10): 2023 3.48 =
Total Dissolved Solids (TDS) mg/L IS 3025 (Part 16): 2023 340 1500
Chloride (as CI) mg/L IS 3025 (Part-32): 2019 48.8 600
Fluoride (as F) mg/L IS 3025 (Part-60): 2019 0.308 1.5
Sulphate (as SO,) mg/L | 1S 3025 (Part 24/Secl) : 2022 304 400
Nitrate (as NO;) mg/L | APHA 24™ Ed.2023, 4500NO3B 0.8 50
Dissolved Oxygen (DO) mg/L | 1S 3025 (Part 38):1989, RA 2019 6.6 4(min)
Biochemical Oxygen Demand ik LT BDL
(@ 20°C for 5 days) mg/L. APHA 24" Ed.2023, 5210B (DL: 1.0) 3.0
Total Hardness (as CaCO3) mg/L IS 3025 (Part-21): 2019 142 =
BDL
Oil & Grease mg/L IS 3025 (Part 39): 2021 OL: 0.1) 0.1

Remarks: §. pH done at Lab.

RN At

eviewed by Authorised Signatory
AKﬁé KUMAR **3+End of Report**+* Or. Deependra Kurnar Sinha
- Page 1 of 1 PiR. [ Environmental Engg

The Document smeE-L‘E&RU\CE ISLI.ITB) the Laboratory under General Terms and Conditions, only on Compen¥Elcasn bt TonptonidymmetiThe rosulls
shown in the Test Report eefer or relntes only to the jub/unnlysis dane by 1l Laborory only. The infonnation stoted on the Test Report reflects the findingsdone by the
Laboratory at the time of involvement only and within the limits of client’s instructions. The Laboratory is responsible for all the inl‘mmalfon or data provided on the
report, excepl the information which 15 provided by the client. The Report cannot be reproduced except in [ull 2nd any part of the report is ot tihen oot of context,
without prior written spprovat of the Laboralory. “The Report in full or in pan shall not be published, adverise, .u.u:d for any Jegol octions inless prior permission has_ been
secured [rosn the Monasement of the Laboratary. Aliention is drawn 10 the limitation of Habilily, compensation and jurisdiction issucs. Any unauthorfzed nllctpuon &
falsificaticn of the content or appearance of the Test Report is untawful and offenders may be prosecuted to the futlest extent of the law. AH the samples are relained for
30days from the Dae of releasclissuc of the Test Report. The somples from Rezulatory bodies are 1o be retained as specified. Any type of Obscrvations or Complaints

regarding the Reporis shull be done within 15days [rom the Date of Test Report releascifissued. Afler the time period stnted before, no comtplaints-wiil b:gjﬁdﬂ:hc

entire Time schedule mentioncd n Test Repont is in 24hours fonnat. Abbrevintion uscd: NiA (Mot Applicable); BDL (Below Detection L‘i‘l,nhf:;lln:l{(l. W\

Limit).
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TEST REPORT
Test Report No. : ELES/RAN/2024/2957 Report Release Date  : 02.05.2024
CUSTOMER DETAILS SAMPLE DETAILS
Customer Name : M/s GM Iron & Steel Company | Sample Ref. No. : ELES/RAN/2024/GW/{2862
Lid. Sampling Date :25.04.2024
Address : At- Adityapur Industrial Area, Sample Recorved Dataglj; 26.04.2024
Phase-3 Type of Sample : Ground Water
Dist- Saraikela- Kharswan. Source of Sample : Borewell
Sampling Procedure : ELES/DOC/SMPL/01
Plant Status : Operational Sampling Done By : ELES Pvt. Ltd.
Period of Analysis | : 26.04.2024 to 30,04.2024 Sample Condition : Sealed & Preserved
- L . Regulatory Limit
Discipline : Chemical Group: Water e ror 1S 105003013
s Acceptable | Permissible
Parameter Unit Test Protoco! Result Limit Limit
pH (2t 24.6°C) 5 APHA 24" Ed.2023, 4500-H+ 6.84 6.5-8.5 Ll )
Relaxation
Turbidity NTU APHA 24" Ed.2023, 2130B 0.28 L0 5.0
Total Dissolved Solids (TDS) | mg/L | APHA 24" Ed.2023, 2540B,C&D 462 500 2000
Chloride (as Ci) mg/L | APHA 24" Ed.2023, 4500 CI- B 58.4 250 1000
Total Alkalinity (as CaCOy) mg/L 1S 3025 (Part-23): 2023 172 200 600
Total Hardness (as CaCO;) mg/L APHA 24™ Ed.2023, 2340C 184 200 600
Sulphate (as SO;) mg/L | APHA 24" Ed.2023, 4500 SO4-2 E 38.4 200 400
Calcium (as Ca) mg/L 1S 3025 (Part-40); 2019 48.2 15 200
Discipline : Chemical Group : Residues in Water
Magnesium {(as Mg) mg/L 1S 3025 (Part-46) : 2023 17.2 30 100
Iron (as Fe) mg/L APHA 24™ Ed.2023,3111B 0.248 1.0 1.0
Remaris: 1. pH done at Lab.
25
= et sy -
Reviewed br\l]  Authorised Signatory
AKASH KUMAR wsiwEnd of Reportit#s Dt. Deependra Kumar Sinha
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The Docuiment slmﬁ'ns&'ﬁ IE:’MJ is lss-l:u.Dng- the Laboratory under General Terms und Conditons, only on cﬂpﬁ?ﬁt&ﬂéﬂﬂ ﬁ&hﬂ,&?awiamum resilts
shown in tie Teal Repost refer or relates only 10 the job/analysis done by the Loborntory only. The information simed on the Test Report reflects the findings done by the
Laboratery at the ume of involvenient only and within the limits of client’s instrustions. The Laboratory i responsible for all the information or dala provided on the
reporl, excepl the mformation which is provided by the client. The Repon cannol be reproduced except in full ond any part of the report is not taken out of context,
without prior wrilten npproval of the Laborntory. The Report in fall or in part shall not be published, advertise, uscd for any leoal actions unless prior permission lias been
sccured from the Management of the Laboratory, Atlention is drovwn to the limitation of lizbility, compensation and jurisdiction lssucs. Any vnnuthorized alicration &
falsificztion of the content or appearance of the Test Report is untawful and offenders may be prosecuted 1o the fullest extent of the Jaw, Al ihe samples arc retained for
30days from the Datc of releasefissuc of the Test Report “The samples fram Regulatory bodies are to be retained o speeificd. Any type of Observations or Complaints
regarding the Reports shall b dun within {5days from the Date of Test Report relensedfissued. Aler ihe time period stated before, no complainis will be aceepled. The
entire Time schedule mentioned in Test Report is in 24hours format. Abbrevintion used: N/A (Not Applicable); BDL (Below Detection Limit), LDL (Lower Detection

Limit).




Real Time Data Aogulsition And Monitoring

Site Name: M/s. GM Iron and Steel Company Ltd.
Report: Custom Report
From Date: 2024/01/01 00:00:00 To Date : 2024/05/31 00:00:00

Prescribed Standards 0-
Maximum Data 59,2
Minimum Data 0.0

Geometric Mean 20.79
Median ' 15.2
Standard Deviation 15.72
Maximum Value At Time 2024-05-13
Minimum Value At Time 2024-01-10
Valid Data Polints 151
Total Data Points 182
Data Avallability % 99,34%

D 0 ~ ;AWM -

-t ek b e
W N = O

b,
-

15
16
17
18
19
20
21
22
23

2024-01-01 32.8

2024-01-02 32.8
2024-01-03 329
2024-01-04 329
2024-01-05 329
2024-01-06 32.9
2024-01-07 32.9
2024-01-08 32.9
2024-01-09 15.5
2024-01-10 0.0
2024-01-11% 21.5
2024-01-12 21.8
2024-01-13 21.6
2024-01-14 11.7
2024-01-15 33.0
2024-01-16 36.0
2024-01-17 0.0
2024-01-18 0.0
2024-01-19 0.0
2024-01-20 0.0
2024-01-21 0.0
2024-01-22 6.7
2024.01-23 24.0
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24
25
26
27
28
29
30
a1
32
33
34
35
36
37
38
39
40
41
42

44
45
46
47
48
49
50
51
52
53
54
55
56
57
58
59
60
61
62
63
64
65

2024-01-24
2024-01-25
2024-01-26
2024-01-27
2024-01-28
2024-01-29
2024-01-30
2024-01-31
2024-02-01
2024-02-02
2024-02-03
2024-02-04
2024-02-05
2024-02-06
9024-02-07
2024-02-08
2024-02-09
2024-02-10
2024-02-11
2024-02-12
2024-02-13
2024-02-14
2024-02-15
2024-02-16
2024-02-17
2024-02.18
2024-02-19
2024-02-20
2024-02-21
2024.02-22
2024-02-23
2024-02-24
2024-02-25
2024-02-26
2024-02-27
2024-02-28
2024.02-29
2024-03-01
2024-03-02
2024-03-03
2024-03-04
2024-03-05

24.0
24.0
24,0
24.0
24.0
24.0
24.0
24.0
24.0
24,0
24.0
24,0
24.0
24.0

24,0

24.0
24.0
24,0

240

24.0
24.0
24.0
24.0
24.0
240
24.0
24.0
24.0
14.5
0.0
0.0
0.0
0.0
0.0
0.0
0.0
0.0
7.9
15.2
15.2
15.2
15.2

2 [Regd. 140413807718} 3> ||

FEXPIRY Nate
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68
67
68
69
70
71
72
73
74
75
76
77
78
79
80
81
a2
83
84
85
88
a7
88
B8
20

N

92
93
94
95

97

o8

89

100
101
102
103
104
105
108

2024-03-06
2024-03-07
2024-03-08
2024-03-09
2024-03-10
2024-03-11
2024-03-12
2024-03-13
2024-03-14
2024-03-15
2024-03-16
2024-03-17
2024-03-18
2024-03-19
2024-03-20
2024-03-21
2024-03-22
2024-03-23
2024.03-24
2024-03-25
2024-03-26
2024-03-27
2024-03-28
2024.03-29
2024-03-30
2024-03-31

2024-04-01
2024-04-02
2024-04-03
2024-04-04
2024-04-05
2024-04-06
2024-04-07
2024-04-08
2024-04-09
2024-04-10
2024-04-11
2024-04-12
2024-04-13
2024-04-14
2024-04-15

15.2
16.2
15.2
15.2
15.2
16.2
16.2
16.2
16.2
15.2
15.2
15.2
16.2
15.2
16.2
15.2
15.2
15.2
15.2
15.2
15.2
4.6
0.0
4.2
8.6

9.3

9.7
10.3
11.8
134
12.8
12.8
125
15.0
13.9
123
11.2
1.3
11.6
13.2
12.0

i
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107
108
109
110
111

112
113
114
15
116
117
118
119
120
121

122
123
124
125
126
127
128
129
130
131

132
133
134
135
136
137
138
139
140
141
142

143
144
145
146
147

2024-04-16
2024-04-17
2024-04-18
2024-04-19
2024-04-20
2024-04-21
2024-04-22
2024-04-23
2024-04-24
2024-04-25
2024-04-26
2024-04-27
2024-04-28
2024-04-29
2024-04-30
2024-05-01
2024-05-02
2024-05-03
2024-05-04
2024-05-05
2024-05-06
2024-05-07
2024-05-08
2024-05-09
2024-05-10
2024-05-11
2024-05-12
2024-05-13
2024-05-14
2024-05-15
2024-05-16
2024-05-17
2024-05-18
2024-05-19
2024-05-20

2024-05-21

2024-05-22
2024-05-23
2024-05-24
2024-05-25
2024-05-26

11.3
11.0
12.0
11.6
10.7
9.5
10.6
10.0
107
10.2
8.0
8.9

8.9

8.1
7.3
76
7.8
195
36.8
30.9

143

6.3

6.1

13.0
26.3
46.9
57.5
59.2
58.3
58.4
57.7
58.0
56.4
55.9
55.9
54.7

538
54.0
52.5
51.8
52.1
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148 2024-05-27

149 2024-05-28 ::?
150 2024-05-29 o
161 2024-05-30 %
152 2024-05-31

Re.;.).ort. I:.)t;t.alls: GMltron_Ranchi | 2024-07-11 13:14:57 | Custom Report

ASIS KR SFN
NOTARY
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= Real Time Data Accqulsition And Monitoring

Site Name: M/s. GM Iron and Steel Company Ltd.
Report: Custom Report
From Date: 2624/01/01 00:00:00 To Date : 2024/05/31 00:00:00

IENZ100TPD-NOX = (mg/Nma3yiRay

Prescribed Standards 0-
Maximum Data 9.4
Minimum Data 9.3

Geomelric Mean 9.4
Median 9.4
Standard Deviation 0.02
Maximum Value At Time : ~ 2024-01-01
Minimum Value At Time 2024-01-27
Valid Data Points - - _ 151
Total Data Points 152
Data Availability % 99.34%

2024-01-01 8.4

1
2 202400102 904
3 2024-01-03 9.4
4 2024-01-04 9.4
5 2024-01-05 9.4

.6 2024-01-06 ' 9.4
7 2024-01-07 TRy
8 2024-01-08 9.4
9 2024-01-09 9.4
10 2024-01-10 9.4
11 2024-01-11 9.4
12 2024-01-12 9.4
13 2024-01-13 9.4
14 2024-01-14 9.4
15 2024-01-15 9.4
16 2024-01-16 9.4
17 2024-01-17 9.4
18 2024-01-18 9.4
19 2024-01-19 9.4
20 2024-01-20 9.4
21 2024-01-21 9.4
22 2024-01-22 9.4 A

2024-01-23 9.4
2024-01-24 9.4 ! ﬂ.y'

“:\
_!}
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O/

N
~
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25
26
27
28
29
30
31
32
33

34

35

36

a7
- 38
39
40

41

42

43
44
45
45
47
48

49

5
52

& & &8

57
58
59

61
62
63
64
65

2024-01-25
2024-01-26
2024-01-27
2024-01-28
2024-01-29
2024-01-30
2024-01-31
2024-02-01
2024-02-02
2024-02-03
2024-02-04
2024-02-05
2024-02-06
2024-02-07
2024-02-08
2024-02-09

2024-02-10
2024-02-11
2024-02-12
2024-02-13
2024-02-14
2024-02-15
2024-02-16
2024-02-17
2024-02-18
2024-02-19
2024-02-20
2024-02-21
2024-02-22
2024-02-23
2024-02-24
2024-02-25
2024-02-26
2024-02-27
2024-02-28
2024-02-29
2024-03-01
2024-03-02
2024-03-03
2024-03-04
2024-03-05

94

2.4
9.3
9.4
9.4
9.4
9.4
9.4
9.4
9.4
9.4
9.4

0.4

94
9.4

924

9.4
8.4
9.4
9.4
9.4
9.3
9.4

g4

9.4

94

5.4
9.4
9.4
9.4
9.4
9.3
9.4
9.4
9.4
9.4
9.4
9.4
9.4
9.4
9.4

250
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66
67
68
69
70
71
72
73
74
75
76
77
78
79
80
81
s
83

B4

85
86
87
88
89
90
91
92
93

94

95
98
97
88
29
100
101
102
103
104
105
106
107

2024-03-07
2024-03-08
2024.03-09
2024-03-10
2024-03-11
2024-03-12
2024-03-13
2024-03-14
2024-03-15
2024-03-16
2024-03-17
2024-03-18
2024-03-18
2024-03-20
2024-03-21
2024-03-22
2024-03-23
2024-03-24
2024-03-25
2024-03-26
2024-03-27

2024-03-28

2024-03-29
2024-03-30
2024-03-31
2024-04-01
2024-04-02
2024-04-03
2024-04-04
2024-04-05
2024-04-06
2024-04-07
2024-04-08
2024-04-09
2024-04-10
2024-04-11
2024-04-12
2024-04-13
2024-04-14
2024-04-15
2024-04-16

2024-03-06

94

9.4
9.4

04

9.4
9.4
9.4

: = ]
94

9.4
9.4
9.4
9.4
9.4

9.4

9.4

9.4

9.4

94
9.4

9.4
9.3
9.4
94
8.4
9.4
9.4
84
9.4
9.4
8.4
g.4
9.4
9.4
9.4
9.3

251
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108

109
110
111
112
113
114
115
116

117

118
119
120
121
122
123
124
125
126
127
128
129
130
131
132
133
134
135
136
187
138
139
140
141
142
143
144
145
146
147
148

2024-04-17

2024-04-18
2024-04-19
2024-04-20
2024-04-21
2024-04-22
2024-04-23
2024-04-24
2024-04-25
2024-04-26

2024-04-27
2024-04-28
2024-04-29
2024-04-30
2024-05-01
2024-05-02
2024-05-03
2024-05-04
2024-05-05
2024-05-06
2024-05-07
2024-05-08
2024-05-09
2024-05-10
2024-05-11
2024-05-12
2024-05-13
2024-05-14
2024-05-15
2024-05-16
2024-05-17
2024-05-18
2024-05-12
2024-05-20
2024-05-21
2024-05-22
2024-05-23
2024-05-24
2024-05-25
2024-05-26
2024-05-27

9.4

9.4
9.4
2.4
9.4
9.4
94
94
94

9.4

9.4

94
9.4

9.4

94

9.4
2.4
9.4
9.4
9.4
9.4
9.4
9.4
9.3
9.4
9.4
9.4
9.4
9.4
9.4
9.4
9.4

9.4

94
2.4
9.4
9.4
9.4
g4
8.4
8.4

EXPIRY DAY
31.12.28
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253

149
150
151
152

2024-05-28

2024-05-29
2024-05-30
2024-05-31

Report Detalls: GMliron_Ranchi | 2024-07-11 13:17:55 | Custom Report
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Real Time Data Acquisition And Monitoring :

Site Name: M/s. GM Iron rnd Steel Company Ltd.
Report: Ct' om Report
From Date: 2024/01/01 00:00:0C To Date ; 2024/05/31 00:00:00

Prasgcribed Standards 0-
Maximum Data ~ 608
Minimum Data 3 58.8

Geometric Mean 59.57
Median 1 Y 59.5
Standard D_eviation : 0.47

Maximum Value At Time ' 2024-02-26

Minimum Value At Time 2024-01-22
Valid Data Points : : 151
Total Data Points ' 152

Data Availability % 99.34%

2024-01-01 59.8

3
2 2024-01-02 59.2
3 2024-01-03 60.5
4 2024-01-04 59.2
5 2024-01-05 60.0
6 2024-01-06 58.9
7 2024-01-07 59.7
8 2024-01-08 ' 59.1
9 2024-01-09 59.4
10 2024-01-10 59.6
11 2024-01-11 60.3
12 2024-01-12 59.3
13 2024-01-13 59.9
14 2024-01-14 59.9
i5 2024-01-15 ' 59.8
16 2024-01-16 59.2
17 2024-01-17 60.0
18 2024-01-18 60.0
19 2024-01-19 50.2
20 2024-01-20 50.8
21 2024-01-21 60.1
22 2024-01-22 58.6
23 2024-01-23 60.3 7
24 2024-01-24 59.6 / /
W o 7/
\‘-fii’(‘{li k?" '-\é,\"j i
e B 1) :



108
108
110
n
112
113
114
115
116

117

118
119
120
121
122
123
124
126
126
127
128
128
130
131
132
123

134

135
136
137
138
139
140
14

142

143
144
145
146
147
148

2024-04-17

2024-04-18
2024-04-19
2024-04-20
2024-04-21
2024-04-22
2024-04-23
2024-04-24

2024-04-25

2024-04-26
2024-04-27
2024-04-28
2024-04-29
2024-04-30
2024-05-01
2024-05-02
2024-06-03
2024-05-04
2024-05-05
2024-05-06
2024-05-07
2024-05-08
2024-05-09
2024-05-10
2024-05-11
2024-05-12
2024-05-13
2024-05-14
2024-05-15
2024-05-16
2024-05-17
2024-05-18
2024-05-19
2024-05-20
2024-05-21

2024-05-22
2024-05-23
2024-05-24
2024-05-25
2024-05-26
2024-05-27

50.8
59.6

. 59.7

59.9
58.6
59.8

60.2

60.3
59.8

59.2
59.5

59.0
59.1

80.2

59.4
60.6

595

60.0
59.0
59.4
59.1
59.4

. 50.8

59.1
60.2

591

591
59.1
59.9
60.0
59.5
59.3
60.1
59.5

59.2

60.4
59.8
59.5
59.5
59.2
59.3

AL—o%
£ = \
B ooy NG
(e VB
\@ 7’y
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256

149 2024-05-28 60.3

150 2024-05-29 59.3
151 2024-05-30 59.7

152 2024-05-31 NA

Report Detalls: GMiron_Ranchi | 2024-07-11 13:13:55 | Custom Report

=




Real Time Data Acquixition And Monitoring

Site Name: M/s. GM Iron - nd Steel Company Lid.
Report: Cus iom Report
From Date: 2024/01/01 00:00:0) To Date : 2024/05/31 00:00:00

Prescribed Standards
Maximum Data
Minimum Data

Geomelric Mean

Median
Standard Deviatlon !
Maximum Value At Time . 20240101
Minimum Value At Time o 2024-01-01
Valid Data Points _ I - 151
Total Data Polints 152
Dala Availability % 99.34%

Ww o ~N O s W N =

mON [ e S S T S =

2024-01-01 19.5
2024-01-02 i 19.5
2024-01-03 ' 195
2024-01-04 19.5
2024-01-05 1.5
2024-01-06 ) 185
202401-07 19.5
2024-01-08 ' 185
2024-01-08 195
2024-01-10 19.5
2024-01-11 19.5
2024-01-12 19.5
2024-01-13 ¥ 195
2024-01-14 195
2024-01-15 TY:
2024-01-16 195
2024-01-17 195
2024-01-18 195
2024-01-19 19.5
2024-01-20 19.5
2024-01-21 19.5
2024-01-22 19.5
2024-01-23 19.5
2024-01-24 19.5

by

#

7

)

ey
—

* v
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25
26
27
28
29
a0
31
a2
a3
34
35
36
a7
as
as

41

&R &R

46
47
48
48
50
51
52
53
54
55
56
57
58
59
80
61
62
63
64
€5

2024-01-25
2024-01-26
2024-01-27
2024-01-28
2024-01-29
2024-01-30
2024-01-31
2024-02-01
2024-02-02
2024-02-03
2024-02-04
2024-02-05
2024-02-06
2024-02-07
2024-02-08
2024-02-09

2024-02-10
2024-02-11
2024-02-12
2024-02-13
2024-02-14
2024-02-15
2024-02-16
2024-02-17
2024-02-18
2024-02-19
2024-02-20
2024-02-21
2024-02-22
2024-02-23
2024-02-24
2024-02-25
2024-02-26
2024-02-27
2024-02-28
2024-02-29
2024-03-01
2024-03-02
2024-03-03
2024-03-04
2024-03-05

258



66
67
68
69
70
71
72
73
74
75
76

78
79
80
81
82
83
. 84

85

86
87
88
89
90
o1
g2
93
94
95
96
97
98

100
101
102
103
104
105
106
167

2024-03-06
2024-03-07
2024-03-08
2024-03-09
2024-03-10
2024-03+11
2024-03-12
2024-03-13
2024-03-14
2024-03-15
2024-03-16
2024-03-17
2024-03-18
2024-03-19
2024-03-20
2024-03-21
2024-03-22
2024-03-23
2024-03-24
2024-03-25
2024-03-26
2024-03-27
2024-03-28
2024-03-29
2024-03-30
2024-03-31
2024-04-01
2024-04-02
2024-04-03
2024-04-04
2024-04-05
2024-04-06
2024-04-07
2024-04-08
2024-04-09
2024-04-10
2024-04-11
2024-04-12
2024-04-13
2024-04-14
2024-04-15
2024-04-16

NOTARY \7.

Regd. No.-13802/14 ;
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108
109
110
111
112
113
114
115
116

117

118
119
120
121
122
123
124
125
126
127
128
123
130
181

132"

133
134
135
136

137

138
139
140
141
142
143
144
145
146
147
148

2024-04-17
2024-04-18
2024-04-19
2024-04-20
2024-04-21
2024-04-22
2024-04-23
2024-04-24
2024-04-25
2024-04-26

2024-04-27
2024-04-28
2024-04-29
2024-04-30
2024-05-01
2024-05-02
2024-05-03
2024-05-04
2024-05-05
2024-05-08
2024-05-07
2024-05-08
2024-05-09
2024-05-10
2024-05-11
2024-05-12
2024-05-13
2024-05-14
2024-05-15
2024-05-16
2024-05-17
2024-05-18
2024-05-19
2024-05-20
2024-05-21
2024-05-22
2024-05-23
2024-05-24
2024-05-25
2024-05-26
2024-05-27

260



261

2024-05-28

150 2024-05-29
151 2024-05-30
152 2024-05-31 NA

i e e ERoey e e o

Report Details: GMIron_Ranchi | 2024-07-11 13:17:13 | Cusiom Report




Real Time Data Acquisition And Monitoring

Site Name: M/s. GM Iron and Steel Company Ltd.
Report: Custom Report
From Date: 2024/01/01 00:00:00 To Date : 2024/05/31 00:00:00

Prescribed Standards
Maximtm Data
Minimr,lm Data

Geometric Mean

Madian
Standard Deviation
Maximum Value At Tima 2024-04-02
Minimum Value At Time 2024-02-06
Valid Data Polnts . 151
Tolal Data Points ' ' 152
Data Availability % 99.34%

A RN N R N =t b i b ek b =k =k b =k
AW MN A SO w0 o~k W = O

1
2
3
4
5
6
7
8
9

ey

2024-01-01 37.4

2024-01-02 ' : 37.5
2024-01-03 ' a7.5
2024-01-04 a7.4
2024-01-05 a7.7
2024-01-06 877
2024-01-07 373
2024-01-08 374
2024-01-09 37.5
2024-01-10 38.1
2024-01-11 37.4
2024-01-12 37.1
2024-01-13 - 376
2024-01-14 37.5
2024-01-15 37.7
2024-01-16 37.2
2024-01-17 ' 376
2024-01-18 375
2024-01-19 372
2024-01-20 37.3
2024-01-21 37.3
2024-01-22 37.8
2024-01-23 37.7
2024-01-24 37.2
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25
26
27
28
29
30
K|
32
as
34
35
36
37
38
39

40

41

& R &R

46
47
48
49
50
51
52
53
54
55
56
57
58
59
60
61
62
63
64
65

2024-01-25
2024-01-26
2024-01-27
2024-01-28
2024-01-29
2024-01-30
2024-01-31
2024-02-01
2024-02-02
2024-02-03
2024-02-04
2024-02-05
2024-02-06
2024-02-07
2024-02-08
2024-02-09

2024-02-10
2024-02-11
2024-02-12
2024-02-13
2024-02-14
2024-02-15
2024-02-16
2024-02-17
2024-02-18
2024-02-19
2024-02-20
2024-02-21
2024-02-22
2024-02-23
2024-02-24
2024-02-25
2024-02-26
2024-02-27
2024-02-28
2024-02-29
2024-03-01
2024-03-02
2024-03-03
2024-03-04
2024-03-05

37.5

377

376
375
37.8
37.7
7.7
37.1
374
37.7
377
37.9
375
37.9
378
375
37.8
375
374
371
3758
37.8
374
37.5
37.8
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66
67
68
69
70
71
72
73
74
75
76

78
79
80
81
82
83
84
85
- 86
87
88
89
90
9
92
93
94
95
96
97
98
99
100
101
102
103
104
105
106
107

2024-03-06
2024-03-07
2024-03-08
2024-03-08
2024-03-10
2024-03-11
2024-03-12
2024-03-13
2024-03-14
2024-03-15
2024-03-16
2024-03-17
2024-03-18
2024-03-19
2024-03-20
2024-03-21

2024-03-22

2024-03-23

2024-03-24
2024-03-25

2024-03-26
2024-03-27
2024-03-28
2024-03-29
2024-03-30
2024-03-31
2024-04-01
2024-04-02
2024-04-03

2024-04-04

2024-04-05

2024-04-06

2024.04-07
2024-04-08
2024-04-09
2024-04-10
2024-04-11
2024-04-12
2024-04-13
2024-04-14
2024-04-15
2024-04-16
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108
109
110
111
112
113
114
118
116

117

118
119
120
121
122
123
124
125
126
127
128
129
130
131
132
133
134
135
136
137
138
139
140
141
142
143
144
145
146
147
148

2024-04-17
2024-04-18
2024-04-19
2024-04-20
2024-04-21
2024-04-22
2024-04-23
2024-04-24
2024-04-25
2024-04-26

2024-04-27
2024-04-28
2024-04-29
2024-04-30
2024-05-01
2024-05-02
2024-05-03
2024-05-04
2024-05-05
2024-05-06
2024-05-07
2024-05-08
2024-05-09
2024-05-10
2024-05-11
2024-05-12
2024-05-13
2024-05-14
2024-05-15
2024-05-16
2024-05-17
2024-05-18
2024-05-19
2024-05-20
2024-05-21
2024-05-22
2024-05-23
2024-05-24
2024-05-25
2024-05-26
2024-05-27

e

T T e

Clalh_ 1

YN

378
373
37.5
375
37.5
37.5
37.3
37.8

37.3

a7.7
37.7
37.4
37.7
37.2
37.2
a7.5
a7.4
a7.8
a7.4
7.7
a7.5
38.0
37.7
a7.5
375
37.5
a7.2
373
38.0
37.2

. :.37.2.

3841

373

37.3
37.3
37.3
374
37.5
a7.8
37.8

K
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149

150
151
152

i) o

2024-05-28 378

2024-05-29 37.2
2024-05-30 374
2024-05-31 NA

Report Detalls: GMIron_Ranchi | 207 4-07-11 13:16:15 | Custorn Report
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AX

RISK ASSESSMENT AND DISASTER MANAGEMENT PLAN (EXTRACT
OF FINAL ENVIRONMENTAL IMPACT ASSESSMENT REPORT)

il

Introduction:

The existing plant consists of sponge iron manufacturing unit through Iron Ore, Coal and Dolomite,
Steel Melting Shop with configuration of Coal Washery and Iron Ore crusher.

1.1 Purpose:

The purpose of this Risk and Disaster Management Plan is to provide a comprehensive approach for
Identifying, assessing, and managing risks associated with the aperations of [GM lron and stee|
company Ltd). This plan also outlines the procedures for responding to and recovering from disasters
to ensure the safety of employees, protection of assets, and contlnulty of operations,

The existing Disaster Management measures will be upgraded considering the substantial expansion
with all possible safety measures and standard code of practices of engineering. However,
unexpected eventualities during operation and maintenance may lead to accldental events causing
damage to life and or property. This Chapter presents an overview of environmental risks assoclated
with various production facilities, suggested remedlal measures and an outline of the emergency
preparedness plan.

1.2 Scope:

This plan covers all operations within the {GM Iron and stee! company Ltd], including
preduction, storage, transportation, and waste management. It applies to all employees,
contractors, and visitors on the premises.

Risk Management:

2.1 Risk Identification: -
Conduct regular hazard assessments in all operational areas. NNEE
Maintain an updated risk register that includes all identified risks, their
potential impacts, and the likelihood of occurrence.

The plant existing and proposed facilities can result in the following Emergency

situations in the Plant o
L KOy 2~
3 Major Fire. i

; ‘R SEN
° Molten metal / slag spurt oY, ARY



° Explosion in dust collector/Sponge Iron gases/BF gas
° Chemical spillages

. Toxic gas leakages

e Cold Burn

° Exposure to Hot metal

° Collapse of building/structure

° Electrical

The major emergencies are likely to be caused either by release of large
quantities of DRI gases (Hot gases), BF gas (fuel gas) or fire and explosion
caused in handling fuel oils/molten metal or major fire in storage areas of fuel
oils.

Emergency plan includes noticing of accidents, evacuations and escape routes,
shutdown of operation, rescue and search, medical care and rehabilitation.

Details on all these aspects are discussed below:

Steel plant being hazardous industry, it is expected to harbour major hazards
which warrant for a detalled Risk analysis study. Taking in to account the fact
that the plant is handling Toxic gases, molten metal, fuel oils & chemical the
Risk analysis is made. The risk analysis involves study of

i. Identification of major hazards.

i.  Identifying fallure scenario of release of gas or situations such as spillage
of chemicals or leakage of molten metal etc.

ili.  Carrying out of effect and damage calculations.

iv.  Deciding who are at risk —employees, contractors, visitors etc.

v.  Evaluate the risk in terms of likelihood & severity.

vi.  Deciding whether the existing precautions / measures are adequate.
The risks involved in operation & maintenance of an integrated steel plant are
broadly classified in to following categories.

» Mechanical Risks. @NI

s Electrical Risks. /{f ;‘___ff\/i:/
o Fire & explosion Risks. J;&% Y ‘3:“‘!
5 High / low temperature exposure risks. o ,..._,
s Toxic gases exposure risks. Nk : T

» Corrosive / reactive chemical exposure risks. i
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1.  Mechanlcal risks are generally encountered with injuries to the head,
limbs, eyes etc. usually as a result of negligence on the part of operating or
maintenance personnel in the use of improper tools, bypassing safety
procedure, neglect of personal protective wear & risk associated with rotating
machinery.

2. Electrical risks which results in shock or burns is a consequence of poor
maintenance, handling by unauthorized personnel & use of improper /
substandard electricai equipment for cables. The above two types of risks
normally do not cause emergency situations.

3.  Other types of Risks such as Fire & explosions, Toxic gas release, Chemical
spills involve the handling of molten metal, fuel oils, toxic gases & chemicals can
create emergency situations.

4.  The details of materials involved, Emergency scenarlo, consequence of
incidents, employee’s exposure and the level of risk assoclated with these
activities are given in summary of Risk analysis.

The Immediately Dangerous to Life or Health (iDLH) of carbon monoxide has
been taken as 1200 PPM by National Institute for Occupational Safety and
Health (NIOSH))

TABLE - 1.0
SUMMARY OF RISK ANALYSIS
i SL. | Scenario Envisaged ' Risk / Consequence | Probability
| No  causes of
j . s o | . Occurrence |
i 1. | Release of Toxic gas ! Inhalation of | Health Hazard Occasional |
; such as BF gas L 'Co” (Unconsciousnes
, ; s etc) W
2. | Fire in Fuel oil storage | Ignition of | Major Fire Occasional D
__.._|areas | oil : . et i
3. | Catastrophic Rupture | Ignition  of | Jetfire Remote *-*
' of LDO / FQ storage ' LDO / FO oil -
P o et Tanl{ - P e —— AL & LRy
4.” T Chemical spills ‘Leakage in Exposure tol Remote '
; (HCL & H2S04) Tank | corrosive Fumes -
: of HCL &H2S04 - . /’.\( KO“‘ ]
: & chemical burns : i _ ( N

'S. | Bursting / Explosion - Ignition  of | Explosion & René@?‘
- ‘of LPG [/ Acetylene: gas injuries to merl] O

ASIE K™ SEN

A\

= ' + L P R "f'
cylinder " workin NOTARY \
[ ——— [ — = — = .g :;E.;.T_RE::: ‘].|‘-1 ﬁ" o | .b ]i
\ N Loy I .I',f
O\ ;R
dn!‘\\\ .‘\i"&\ o



| Molten

. explosion

in
furnace & SMS.

metal
Blast

Puncture of
ladle /
furnace
shell,

Explosion &
injuries to men

i working

i

Occasional

Fire in Underground

Cable galleries

Insulation
Failure&
short circui -

Major Fire

Remote

| Boiler Explosion

Over
pressure due
to Failure of
safety
devices

Pressure wave /
missile effect of
exploded pieces

Remote

Catastrophic rupture

of steam line

QOver
pressure

Burns . to

personnel

Remgte

22

Risk Assessment:

Evaluate the severity and frequency of each identified risk using a risk matrix.
Prioritize risks based on their potential impact on safety, operations, and the

environment.

A. DRI UNIT

1.0

Molten iron travels down a trough into a spinning mold of a centrifugal
casting machine where centripetal force spreads the iron against the
mold walls. Molten iron is filled in one end of the core pipe mold between
the core and the mold to form a flared edge i.e bell. The core then seals
off that end of the mold preventing molten iron from flying out during the
casting. And the formed pipe is extracted and treated further. The hazard
area in the process is identified below

" Major Hazards

Causes / Effects

1 Fire & Explosion due |
Molten
contact with water

to

2 Molten metal spurt

FIRE HAZARD

(2)
(%)
(c)
)

metal '

During tapping molten metal may
come in contact with water or
moisture in the area & cause Fire &
Explosion.

Molten metal spurt,  Fire &
explosion can cause burn injuries
to nearby employees and cause

1

In Kiln & Furnace section due to heat and temperature.\'\% \
in Coal/Oil Storage section. .

Cahles on galleries and on trays in all plant sections.
From oil handling.

property loss. \.‘ﬁ,\&r

L X

G

Sl

ASIS 14

EXPIPY

1O/ NOTAI
= | Regd. No.-13
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SEVERITY MAPPING & ZONING

Major accident may cause severe damages to life and property. The
assessment will be based on:-

a. ON-site losses.
b. OFF-site losses.

On-site losses will be loss of life, property damage and injuries to the
scene of occurrence where the people are working or combating with
emergency control.

The OFF-site losses will include the loss of life, injuries and property
damages of neighborhood villages based on the gravity of Emergency
situation.

SEVERITY AREAS / MAPPING

Major accidents such as Toxic gas release, Fire and explosion and
chemical spills may occur in certain location of the plants where fuel
oils, chemicals / toxic gases & liquid steel are handled.

ZONING OF HAZARDS / RISKS

Based on the quantum of risks involved in handling molten metal, fuel
oils, chemicals, gases & their effects / severity on workers, property
loss to environment taking in to consideration safety measures
incorporated, the facility / activity has been categorized into three
zones. :

a. Zone - 1:

In this category the emergency situation (usually fires) calls for
immediate attention but can be managed with only firefighting
arrangement available at sites.

The areas come under this zoning are:

1}] Coal and Coke storage area.
(i) Blast Furnace Area

(i DRI plant area

(ivy  Fuel oil storage area.

(W  Compressed gas cylinder area. Sgkk\&“’“

Based on experience, it is concluded that with proper maintenance-and _
operation of the firefighting facilities, hazards in this zone will not pgse: .

any problem. Ao T
far yhed
=t =

2.3 Risk Mitigation: N e £

s

-

Tt

Implement engineering controls such as safety barriers, containment systems, ang ™~ i
automated monitoring.



2.4

Develop and enforce safety protocols, Including regular training and emergency drills
for employees,

Ensure proper maintenance of equipment and infrastructure to prevent accidents.
Establish clear communication channels for reporting hazards and near-misses.

Monitoring and Review:
Regularly review and update the risk management plan to address new risks or
changes in operations.

Conduct periodic audits and inspections to ensure compliance with safety regulations
and effectiveness of risk controls.

Disaster Management:

3.1 Disaster Preparedness:

Develop and maintain an Emergency Response Plan (ERP) outlining procedures for various
disaster scenarios (e.g., fire, explosion, chemical spill, natural disasters).

Conduct regular emergency drills to ensure readiness and effectiveness of the ERP.

Equip the plant with emergency response equipment, including fire extinguishers, first aid
kits, and personal protective equipment (PPE).

3.2

3.3

3.4

Disaster Response:

Establish an Emergency Response Team (ERT) trained to respond to various disaster
scenarios.

Define clear roles and responsibilities for all employees during an emergency.

Ensure communication systems are in place to notify all personnel promptly in case of
an emergency.

Disaster Recovery:

Develop a Business Continuity Plan {BCP) to restore operations as quickly as possible
after a disaster.

Conduct damage assessments to determine the extent of impact on operations and ]s

infrastructure. }'ﬁ(\

Coordinate with local authorities and emergency services for support during recavery
efforts. it :

Communication Plan:

Establish internal communication protocols to keep employees informed during and
after a disaster.

Maintain external communication with stakeholders, including regulatory bodies,
suppliers, customers, and the community.
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SEVERITY MAPPING & ZONL'G

Major accident may cause severe damages to life and property. The
assessment will be based on:-

a. ON-site losses.
b. OFF-site losses.

On-site losses will be loss Jf life, property damage and injuries to the
scene of occurrence where the people are working or combating with
emergency control.

The OFF-site losses will include the loss of life, injuries and property
damages of neighborhood villages based on the gravity of Emergency
situation.

SEVERITY AREAS / MAPPING

Major accidents such as Toxic gas release, Fire and explosion and
chemical spills may occur in certain location of the plants where fuel
oils, chemicals / toxic gases & liquid steel are handled.

ZONING OF HAZARDS / RISKS

Based on the quantum of risks involved in handling molten metal, fuel
oils, chemicals, gases & their effects / severity on workers, property
loss to environment taking in to consideration safety measures
incorporated, the facility / activity has been categorized into three
ZONnes. :

a. Zone - 1:

In this category the emergency situation (usually fires) calls for
jmmediate attention but can be managed with only firefighting
arrangement available at sites.

The areas come under this zoning are:

i) Coal and Coke storage area.
(i) Blast Furnace Area

(i) DRI plant area

(iv)  Fuel oll storage area.

v) Compressed gas cylinder area. &N\\Jy‘

Based on experience, it is concluded that with proper maintenance and
operation of the firefighting facilities, hazards in this zone will not _p(fﬂ(.: :
any problem. g s TR

Ly i
il (o
2.3 Risk Mitigation: R

Ell

Implement engineering controls such as safety barriers, containment systems, ang
automated monitoring. =

P
Y )
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Develop and enforce safety protocols, including regular training and emergency drills
for employees.

Ensure proper maintenance of equipment and infrastructure to prevent accidents.
Establish clear communication channels for reporting hazards and near-misses.

2.4  Monitoring and Review:
Regularly review and update the risk management plan to address new risks or
changes In operations.
Conduct periodic audits and inspections to ensure compliance with safety regulations
and effectiveness of risk controls.

Disaster Management:

3.1 Disaster Preparedness:

Develop and maintain an Emergency Response Plan (ERP) outlining procedures for various
disaster scenarios (e.g., fire, explosion, chemical spill, natural disasters).

Conduct regular emergency drills to ensure readiness and effectiveness of the ERP.

Equip the plant with emergency response equipment, including fire extinguishers, first aid
kits, and personal protective equipment {FPE).

3.2  Disaster Response:
Establish an Emergency Response Team (ERT) trained to respond to various disaster
scenarios.
Define clear roles and responsiblilities for all employees during an emergency.
Ensure communication systems are in place to notify all personnel promptly in case of
anh emergency.

3.3 Disaster Recovery:

Develop a Business Continuity Plan (BCP) to restore operations as quickly as possible

after a disaster.

Conduct damage assessments to determine the extent of impact on operations and
infrastructure. )’g‘\&h
Coordinate with local authorities and emergency services for support during recavery
efforts. : :

3.4 Communication Plan:
Establish internal communication protocols to keep employees informed during and
after a disaster. :
Maintain external communication with stakeholders, including regulatory bodies,
suppliers, customers, and the community.
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R

1.2 SAFETY MEASURES FOR CONTROLLING RISKS AND SEVERITY IN
UPCOMING PROJECTS.

Provision has been made for the following safety components in the
operation of above plants & facilities.

&

Use of safety valves, rupture disc, explosion vents & regular
moenitoring of operational parameter

Automatic control valves, quick shut off valves.
Alarms, sensors, relays, trip systems have been provided.
Imptementation of appropriate operating procedures.
Proper fire protection system such as Fire detection, fire
extinguishers & fire hydrants

Proper training, disclosure of information’s related to safety rules&
procedures.

Pppy

"n

With above safety set up the chances of the emergency situations is very
less. If it occurs, enough emergency equipments, mitigation measures
together with emergency teams to tackle emergency situations are

planned.
E. Automatic control valves, quick shut off valves.
h. Alarms, sensors, relays, trip systems have been provided.

i Implementation of appropriate operating procedures.
}. Proper fire protection system such as Fire detection, fire extinguishers & fire hydrants

k. Proper training, disclosure of information’s related to safety rules & procedures.

With above safety set up the chances of the emergency situations is very less. If it occurs, enough

emergency equipments, mitigation measures together with emergency teams to tackle emergency
situations are planned.

NEARBY POPULATION

Since, there is no any other hazardous chemicals/material except as
listed in Chapter 6, stored or manufactured in the plant nor any highly
inflammable material is stacked in the plant in a large quantity. The \‘*&N"
Range of Physical Propagation may limit up to 0.2 KM from the Factory
Site. Thus there is no risk and danger to the local people, residing_i:
this area and in nearer villages.

AMENITIES AVAILABLE NEARBY TO THE PLANT

i.e. in Jamshedpur City, Petrol Pumps are on N.H. 200 about 8.0 KM ~ -
10 KM apart. Small Hotels are in jamshedpur 10 KM apart, Bus Stopc&\{ f{
mango at 2.0 km and Nearest Railway Station- adityapur an&ﬁh-a

d



distance of 1-2 KM AT . Police Station is jamshedpur about 10 KM
apart. Places of Worship are at a distance of Z KM to 5 KM from the

Factory.

PHYSICAL RANGE OF CONSEQUENCES (PROPAGATION):

| Storage

Processing

| . Limited to Factory premises

1. Limited to Factory premises.

'11. Can spread up to 200 mts or
outside the factory premises

II. Can spread in the processing.
section/shed up to 200 mts up to

the factory premises.

1lI. Can spre"é-d uj: to 200 mts or
1 outside the premises.

Iil. Can spread in the proces—s"i'ng'

section/ shed up to 200 mts up to

the factory premises.

6.0 FACILITIES AVAILABLE

The Fire Brigade Services available on call at Ashiyana MOR,
highway, housing colony, Adityapur, Jamshedpur

Government Hospital, Adityapur industrial area, gamharia, Jamshedpur

ALERT ACTION PLAN

On hearing emergency situation from operating department, the control
room staff alerts the factory personnel through siren such as
Emergency siren, whistle & other emergency communication means
such as hooters, fire siren, mobile etc.

e On getting information

regarding emergency from operating

department, the coded siren to be blown to warn the workers.

« Emergency services / agencies will be informed to rush to spotthrough

walkie Talkie, mobile, telephone.
Search teams will be alerted.
Fire brigade and OHS will be alerted & put in to service

immediately.

= People around the area will be asked to go out to safer placespossibly

away from wind direction.

operations.

N

e Immediate steps will be taken to cordon off the area for rescue ("M“

operations.

\‘ =X
\\O

3'5\&

<« Emergency declarer, incident controller will take charge of contro! 'r- % i

6.1 ESCAPE ROUTE PLAN FOR ENTIRE PLANT & INDIVIDUAL =

DEPARTMENTS

Escape Route plan for entire plant will be drawn.

Escape routes will be marked and workers are made familiar withit.-

Exit stickers are also pasted to guide the direction.
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o The Escape routes are free from obstructions & sufficient
lumination is provided. Emergency lighting is also provided.

6.2 CONTROL ROOM

¢ Control Room located at Main gate will be identified an Emergency
Control Room.

o The Control Room will be manned by trained personnel in al! the
shifts.

6.3 CONTROL ROOM WILL BE EQUIPPED WITH FOLLOWING FACILITIES.

a) Factory layout plan.

b) Close circuit TV having network in alf critical operation / storageareas.

¢} Contact telephone numbers of Emergency services like Fire Brigade,
Police, hospital including statutory authorities.

d) Emergency Torches.

e} Mega phone.

[) Emergency fire Suit.

g} Mobile phone numbers,

h) Walkie talkie.

i} Breathing apparatus.

j) Personal protective equipment

k) Public address system.

I} First Aid kits.

m) Safety nets.

n) Ambu bag.

6.4 COMMUNICATION FACILITIES - INTERNAL AND EXTERNAL

INTERNAL COMMUNICATION
Fire Siren

. Telephone

Intercom

. Walkie-Taikie

Mobile
Public Address System — Mega Phone %3
o 5%

Fire Alarm System
. Manual & Automatic call points

Mm@ e N g

EXTERNAL COMMUNICATION
+ Fax

« P&T Phones

= Mobile

« Internet




7.0 EMERGENCY PLAN - CHART

[ NOTICING OF ACCIDENT BY

= :-I SI“IIFTIN(:HARGEI

X

ANY WORKER
!
s _
l HEAD OF DEPARTMENT |
I EMERGENGY DECLARER |
.
| CHIEF SEFETY OFFICER _ ..I
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i INCIDENT CONTROLLER { ———» EMERGENGY SHUT DOWN
R e 1
!
- ,IT S
| !
| I
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7.1 EMERGENCY PLAN A \’_;;_.-._
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7.1.1 EMERGENCY STRUCTURE PLAN

Emergency situations.

NOTICING OF THE ACCIDENT

a. Usually an accident or an emergency situation will be noticed by
workers in the shop floor and they report to supervisaor.
b. The type of emergency situation would be assessed by the concerned

supervisor or shift in-charge in the shop floor.
c. The shift in-charge will immediately get in touch with the deciarerof-

emergency If It Is serlous In nature. If this is not serious, he willtry to

T L

Q

Lay
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continue various control operations till normalcy is restored.

ROLE OF EMERGENCY DECLARER

a.

b.

c.

Soon after the receip’ of information from the shift
incharge/supervisor, the emergency declarer will reach the spot and take
charge of the situation.

The declarer of emergency or his alternate is pre-decided and made
known to shift in-charge/supervisor.

The declarer of emergency will communicate to incident controller,
Unit Co-coordinator and other emergency services like OHS, Safety,
Security, Fire, Traffic, Welfare etc.,

DECLARATION OF EMERGENCY

a. The declarer will decide whether it is an onsite emergency or off site

b.

emergency situatian.
Immediately he will declare emergency through coded siren, whichis
pre-decided.

C. The workers In the plant will know that an emergency situation has

arisen and will shut down the plant and move to a safer place, whichis
pre-determined.

d. The Management of emergency will be controlled by Control Roomor

e.

alternate control room in Security Office at Main Gate.

In case the emergency is off-site, the declarer will be in touch with pre-
decided authority (District magistrate} who will take charge off- site
emergency management. Till then the plant emergency declarer will take
necessary action to control emergency with in the premises.
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ACTION TO BE TAKEN

a. First, the declarer has to find out the nature of emergency and hasto
get in touch with incident controller who has a set of two teams
{(Engineering Team and Rescue team) under him.

b. The incident controller, Unit coordinators and emergency/service
agencies like Occupational Health and Safety Center, Security, Fire
Services, Traffic, Welfare etc., will rush to the spot.

¢. The search team, evacuation teams and rescue teams that are pre-
determined, rush to spot and act according to the instructions of
incident controlter.

d. The search team and evacuation team members will search injured
/ gas inhaled persons and help others to move to a safer place,
which is pre-determined. These teams will also bring the injured
persons to a safer place and help to shift them to OHS for necessary
treatment, after first-aid on the spot.

e. The repair team will actually go to the spot and try to control the
emergency and to help the plant in-charge with necessary protective
equipment.

f. The rescue team is specially trained to meet emergency situationsof
gas hazard.

All the teams are trained beforehand about handling accident cases and
are well aware of plants and equipment

7.1.2 LINE OF CONTROL

" Emergancy Controder
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The Emergency declarer and his team will carry out emergency
operations such as shut down, isolation, rescue, evacuation, medical
assistance, firefighting and also coordinate other activities such as
transport, relief, shelter, food and communications.

BRIEF DESCRIPTION OF CONTROL MEASURES DURING
EMERGENCY

FIRST AID MEASURES

if)

Rescue the Person if he is near the source of gas using Self-
contained breathing apparatus.

Transfer the affected Persons from gas affected area to safe place.
Administer Oxygen to the gas inhaled persons for speedyrecovery.
Check the breathing and pulse, if necessary cardiopulmonary
resuscitation should be given.

Call the doctor and Ambulance and shift the gas affected personto
hospital.

NATURAL DISASTERS & OTHER EMERGENCY

SITUATIONS

NATURE OF EMERGENCY SITUATIONS IDENTIFIED

The following are the potential emergency situation may arise &
plant personnel have to prepare for this

a.

b.

=4 [y

RESPONSE TO EARTH QUAXE

Instruction to employees

Natural disasters

1. Earthquake
2.

Floods.
Other disasters

Telephonic Bomb Threat
Civil Disturbance.

WITHIN THE BUILDING

Take cover under a desk or table or sit or stand against an inside
wall (not inside a door way)

Hold tightly to the desk or table until the treming stops.

Move away from windows or objects that may fall on you.

After the tremors have stopped, evacuate the building if
structure damage is apparent. \
Avold use of telephone replace telephone handsets shaken offtheh
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o Do not use open flames.
OUT SIDE

e Do not enter any building

e Make clear of buildings, falling glass, utility, poles, wires and
large trees,

=  Get on the ground — Duck, cover, hold.

= After shaking stops, watch for falling glass, electrical wires, poles
and other debris.

WHILE DRIVING

Drive away from over passes and under passes

Stop in a safe place.

Set the parking break.

Stay in the vehicle if wires fall on to the vehicle stay Inside until
rescued,

- - N - ]

EMERGENCY SERVICES

If time permits, emergency services should be notified prior to advising
neighbors of any incident with off-site impact. Emergency services must
be briefed on any information provided to neighbors in this regard.

7.3 ARRANGEMENTS FOR MEDICAL TREATMENT

Affected personnel from the emergency caused due to accident are
required to be removed and taken to safer places for necessary first aid
treatment.

As soon as the siren starts, the rescue/ first aid team will rush to the
emergency spot along-with protective equipment. As per instructions
received from the incident controller, persons will wear the protective
equipment and enter into emergency spot to search for the victims. After
the victims are recelved they will be taken to safer places and given first
aid by trained personnel .If the situation requires immediate medical
attention from specialists, necessary action for shifting the in}t,l.}:cd-»‘\

persons to Hospitals /Nursing homes will be taken. P .q_ii G,; b
"{:‘{‘!{ \’;E“-
: = ( i
Conclusion: o\ L

By implementing this Risk and Disaster Management Plan, {GM Iron and s Jtacl;,; L 9
company Ltd.] aims to minimize risks, protect employees and assets, and ensure tige
continuity of operations in the face of potential disasters. Continuous monitoring,
regular training, and a commitment to safety are essential to achieving these goals.
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CHARTER ON CORPORATE RESPONSIBILITY FOR
ENVIRONMENT PROTECTION {CREP) PREFACE

At [GM Iron and steel company Ltd], we recognize that our operations have a significant
impact on the environment. As a leading player in the iron and steel industry, we are
committed to minimizing our environmental footprint and promoting sustainable practices.
Our corparate responsibility strategy focuses on reducing emissions, conserving rescurces,
and promoting environmental stewardship.

S.NO POSSIBLE EMERGENCY PREVENTIVE MEASURES
1. COKE OVEN PLANTS Not applicable as there is no coke oven
plant

To meet the parameters PLD {% leaking
colours)PLL{% leaking lids),PLO(%leaking
off take}of the notified standards under
EPA within three years by December
2005).industry will submit time bound
action plan and PER chart along with the
bank guarantee for the Implementation
orthe time,

To rebuild at least 40 % of the coke oven
batteries In next 10 years

2. STEEL MELTING SHOP We are planning to installed steel
melting shop

Fugitive emissions-to reduce 30% by
march 2004 and 100 % by march
2008 (including Installation of
secondary de-dusting facilities)

3. BLAST FURNACE Not applicable since there is no blast
furnace.

DIRECT INJECT OF REDUCING AGENTS BY
JUNE 2013

4. SOLID WASTE/HAZARDOUS WASTE Itis used for land filling of down area.
MANAGEMENT

Utilization of steel/melting shop
(SMS})/blast furnace (BF)slag as per the
following schedule:

By 2004-70%

By 2006-80

By 2007-100%

¥

%
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HAZARDOUS WASTES

Charge of tar sludge/ETP sludge to
coke oven by june 2003.

Inventorization of the hazardous
waste as per hazardous waste (M&
H)Rules, 1989 as amended in 2000
and implementation of the rules by
dec.2003.{tar sludge, acid sludge,
waste lubricating ofl and type fuel
falls in

Hazardous waste management rules
20156 are being followed for only used
oil and grease.

WATER CONSERVATION/WATER
POLLUTION

To reduce specific water consumption
to 5 m3/t for long products and 8
m3/t for flat products by December
2005,

To operate the Co-BP effluent
treatment plant efficiently to achieve
the notified effluent discharge
standards —by June 2003.

The plant is based on water consumption
of L m3/t

Installation of continuous stacks
monitoring system and its calibration in
major stacks and setting up of the online
ambient air quality monitoring statlons
by june 2005.

Continuous online stack monitoring
system for PM/SOX/NOYX installed on our
major stack.

To operate the existing pollution
control equipment efficiently and to
keep proper record of run hours,
failure time and efficiency with
immediate effects, Compliance report
in this regards is submitted to
cpch/spch every 6 months

We have provided electric meters on all
installed pollution control equipment for
their running hrs.&failure time.

Compliance report is being submitted
every 6 month to MoEF&CC regional
office Ranchi.

To implement the recommendations
of life cycle assessment study
sponsored by MOEF by December
2003.

Niil

The industry will initiate the steps to
adopt the following clean technology
measures to improve the performance of
industry towards production, energy and
land environment.
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Energy recovery of top blast
furnace (BF) gas.

Not applicable.

Use of tar-free runner linings.

No tar runner linings are proposed

Suppression of fugitive emissions
using nitrogen gas or other inert
gas

Fugitive emissions are being controlled by
installed ESP and bag filters and water
spray at all transfer points.

Processing of the waste
containing flux and ferrous
wastes through waste recycling
plant

Not applicable to us.

To implement rainwater
harvesting

Rainwater harvesting structures have
been constructed

Reduction in power consumption

Implemented the energy efficiency
measures and over achieved the energy
efficiency target.

To improve overatl housekeeping
and green belt.

Greenbelt has been developed to control
fugitive dust and noise.

Good housekeeping Is being maintained in
the plant.
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@.ﬁ M/S. GM IRON AND STEEL COMPANY

At - Adityapur Industrial Area, Phase -3, Serzikella-Kharsawan,
Gamharla Seraikella Kharsawan, Parwatipur Jharkhand {831013)

Time bond action plan for Dolochar

Name of work-Dolochar
Name of party-Sai enterprises
P.o No-5Al/24-25/05
Work complete time bond-3 months

Current work status- work will done Within 3 months.

Thanking you
For GM Iron and steel company limited

\ 2 3
:Mm’bél:m ; o
G M Argrsén@umpany Lid

Dicctor

Director
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Greenbelt area for garden
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